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LOK SABHA

Wednesaday,- February 28, 1996 /Phalguna 9, 1917
(Saka)

The Lok Sabha met at Two Minutes
Past Eleven of the Clock
[MR. SPEAKER in the Chair]

[Translation]

SHRI RAM VILAS PASWAN : Mr. Speaker, Sir, the
pay scales of press employees have not been revised for
the last eight years and now the Government has agreed

to pay them only 20 per cent interim relief instead of 50 -

per cent... (Interruptions)

[English]

MR. SPEAKER : It has been decided in the meeting
in the Chamber that we will suspend the Question Hour.

(a) the total number of patent applications based on
research and technology in Indian labs and Universities
preferred by Indian Scientists and Technologists during the
last three years;

(b) break-up of these applibations with reference to
research and scientific bodies like the CSIR. ICAR, |iTs,
Central Universities and Agricultural Universities etc.;

(c) the number of patents granted in these cases:

(d) whether majority -of the patent applications filed
in India were by foreigners; and

(e) if so, details thereof. and reasons therefor ?

THE MINISTER OF INDUSTRY (SHRI K.
KARUNAKARAN) : (a) Dunng the last three years. the
total number of patent applications filed by Indian applicants

in the Indian patent office 1s as under

[English]

*21. MAJ. GEN. (RETD.) BHUWAN CHANDRA

Grant of Patents

KHANDURI :
DR. LAXMINARAYAN PANDEY :

Will the Minister of INDUSTRY be pigased to state :

Year No. ot applications filed
1992-93 1228
1993-94 1266
1994-95 1741

These include applications filed by individual scienlists.
technologists, research institutions, etc.

(b) and (c). The break-up of applications filed by Indian

institutions/individuals etc. is as under :

Year CSIR/ ICAR Agri./ Gowt. Individual Total Total
DST Other Body /Limited Indian Accepted
Univ. Co. Filing
1992-93 233 Nil 7 3 33 952 1228 104
1993-94 168 Nil 13 Nil as 1050 1266 27
1994-95 219 Nil 20 45 1457 1741 6
(d) Yes, Sir. " The number of patent applications filed depends upon

(e) The number of applications filed by foreign and
Indian applicants in the last three years is as folows :-

Yesr Foreign Indian Total
applicants applicants

1992-93 2239 1228 3467

1993-94 2603 1266 3869

1994-95 3589 1741 5330

awareness of patents for trade, technological and Industrial
development, availing of busines opportunities. research
and development activities. efc.

Scientific Expedition to Antarcti-a
*22 DR MUMTAZ ANSARI :
Will the PRIME MINISTER be pleased to state .

(a) whether the first Indian Scientific expedition to
assess the potential for commercial explotation of Krit
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and other marine living resources has been sent to
Antarctica recently;

(b) if so, the details and findings thereof;
(c) the estimated expenditure being incufred thereon;
(d) the nature and aims of this expedition; and

(e) the time by which the proposed targets are likely
to be achieved ?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILISERS AND MINISTER OF
STATE IN THE DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOPMENT (SHRI
EDUARDO FALEIRO) : (a) to (e). With a view to undertake
a comprehensive resource survey of Krill resources and
conduct a techno-economic feasibility study for commercial
exploitation, the Department of Ocean Development
launched a scientific expedition in December 1995 to the
Antarctic waters adjoining Indian Ocean with 22 scientists
and technical personnel onboard the DOD Fishery
Oceanographic Research Vessel, Sagar Sampada. The
expedition after conducting the survey is scheduled to
return to Cochin by the middle of March 1996. The inputs
from the techno-economic feasibility study will be made
available-to the Indian fishing industry to facilitate them to
further explore the possibility of exploiting this living
resource from the Antarctic waters.

The Department has spent approximately Rs.0.73
lakhs on the expedition. In addition, the. equipment onboard
the vessel Sagar Sampada was also augmented at a cost

~of about Rs. 1.35 crores for acquisition of Krill trawl nets

and associated equipment and to increase the endurance
of the vessel making it fit to undertake the long cruise to
Antarctica.

Based on a Memorandum of Understanding entered
into between India and Poland. three Polish experts are
also participating in the cruise to help the Indian scientists
in tishery resources assessment and conducting the
techno-economic teasbility study. Two representatives of
the Indian fishing industry also participated to get a first
hand knowledge about the availability of the resource.

The results of the expedition including the resource
assessment report would be available after the return of
the expedition from Antarctic waters.

[Translation]
Pak Firing
*23. SHR! B L.. SHARMA PREM :
SHRI BRAHMANAND MANDAL :
Will the PRIME MINISTER be pleased to state :

(@) whether Pakistani forces opened fire on Indian
troops many a time along the line of control (LoC) during
the last six months including February 1996;

kEBRUARY 28, 1996
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{(b) if so, the details thereof including the number of
casualties;

(c) the reasons therefor;

(d) the counter action taken by the defence forces
in this regard;

(e) the impact of those firings op the fencing of the
international border between Baharpur near Punjab to gam
in Akhnoor Sector; and

(f)  the measures taken to protect civilians along the
LoC?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (DEPARTMENT OF DEFENCE- RESEARCH
AND DEVELOPMENT) AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) to (f). From 1 August 1995 till 21
February 1996, Pakistani forces have fired without
provocation periodically at our troops along the Line of
Control (LoC) which have resulted in certain casualties o
the Ammy and the BSF personnel as well as to civilians.

Pakistani troops have been resorting to firing to aid
infiltration/exfiltration of terrorists under the cover of fire.

Our response has always been tor ctfect. in a
graduated manner to ensure that incidents remain localised
and so’that there is no unnecessary escalation of tension.
Such incidents are discussed in Flag Meetings between
corresponding Field Commanders of both the countries so
as to de-escalate tension. Important incidents are also
discussed during the weekly telephonic conversion between
the DGsMO of India and Pakistan.

During the above period, there have been 22 incidents
of firing from Pakistani side along the International Border
in J&K resulting in the killing of one Indian civilian and
injury to another. Due to these firings, work on fencing on
the International Border in the Jammu Sector has been
temporarily discontinued.

Our Armed Forces keep a close watch on all
developments affecting the LoC and the security of the
local populace. The villagers are forewarned as and when
there is a likelihood of firing in the area. Other specific
measures include enforcement of curfew within a 5 km
belt of the LoC at night, which is the time when maximum
finng normally takes place. During the day time, villagers
are evacuated to safer places, if necessary, where the
eftect of tiring 1s not felt.

[English]
Setting up Shelters
*24. SHRI RATILAL VARMA :
DR. K.D. JESWANI :

Will the Minister of URBAN AFFAIRS AND
EMPLOYMENT be pleased to state:
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(a) whether the Government have prepared a plan
for setting up shelters by the local bodies in States with
the Union Government's assistance;

(b) if so, the amount of assistance proposed to be
given by the Union Government to each State during the
next year, and .

(¢) The details of its disbursement and repayment
of loan thereby ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
No plan for setting up of shelters by local bodies with
assistance of Central Government has been formulated.

However, a Central sector scheme of Sheiter and
Sanitation Facilities for Footpath Dwellers in Urban Areas
is in operation since 1988-89. Under this scheme, a Central
subsidy amounting to Rs. 1000/- and HUDCO loan upto
Rs. 4000/- per beneficiary is provided to various
implementing agencies, including local bodies, for the
construction of night shelters. Aiternatively, the scheme
provides for a Central subsidy of Rs. 350/- per user for the
construction of pay-and-use toilets. This scheme is
implemented through HUDCO.

(b) Since the above mentioned scheme is demand-
driven in naturg, no State-wise allocation is made under
this scheme. The Central assistance to a particular State
depends upon the response received from the State
implementing agencies.

(c) As on 31.1.96. the amount of disbursement of
subsidy and loan and repayment thereof is as under :-

Central Subsidy Rs. 401.02 lakhs
" HUDCO Loan

Repayment of HUDCO Loan

Rs. 257.28 lakhs
Rs. n73.38 Lakhs

Nuclear Reactors
*25. SHRI RAM NAIK :
Wil the PRIME MINISTER be pleased to state :

(a) whether four reactors out of seven nuclear
reactors- commissiqned during the past thirty years, have
been shut down;

(b) whether none of the reactors are functioning at
rated capacity;

(c) " if so, the rated capacity and the actual capacity
of each reactor;

(d) the cost of shutting down of a reactor per day:

PHALGUNA 9, 1917 (Saka)
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(e) whether the nuclear research programme has
been allpwed to be slowed down;

(f) if so, the reasons therefor and the salient features
of the research ‘programme executed since 1989;

(g) whether the target of electric power was fixed as
10,000 MW; and

(h) if so, the present position of total atomic electrc
power generated by all the generators ?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY AND DEPARTMENT
OF SPACE AND MINISTER OF STATE IN THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BHUVNESH
CHATURVEDI) : (a) No. Sir. A total of ten nuclear power
reactors have been commissioned in India so far. Of these.
two units at Rajasthan Atomic Power Station are presently
shut down.

(b) and (c). The original rated capacity of these
reactors, their present rated capacity and the corresponding
dates of rerating are indicated in the following table.

Unit  Original Commercial Present Effective

Capacity Operation rated from

MWe since capacity

MWe

TAPS-1 210  October, 69 160 April, 85
TAPS-2 210  October. 69 160  April, 85
RAPS-1 220 December, 73 100 December. 73
RAPS-2 220  April, 81 200 April, 91
MAPS-1 235  January, 84 170  January, 95
MAPS-2 235  March, 86 ° 170  January. 95
NAPS-1 235  January, 91 220 January, 92
NARS-2 220 July, 92 220 Not Appiicabie
KAPS-1 220  May, 93 220 Not Applicable
KARS-2 220 September, 95 220 Not Applicable

(d) The average revenue loss in the event of shut
down of a reactor varies from Rs. 14 lakhs to Rs. 81 lakhs
per day depending on the capital investment and the age
of the unit.

(e) and (f). No, Sir. Substantial progress has been
made in the design of the 500 MWe capacity Pressurised
Heavy Water Reactors and Prototype Fast Breeder Reactor
Research programme undertaken since 1989 has focussed
attention on high technology areas like power and research
reactors. radio isotope production and utilisation. lasers,
accelerators, fusion, control system. robotics. super
computers, cryogenics and materials technology etc

(g) A target of 10.000 MWe cumulative nuclear
installed capacity by the year 2000 A.D. was envisaged n
1984.
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(h) At present, the total installed nuclear power
generation capacity in India is 1840 MWe.

Doubling of Railway Line
*26. SHRIMATI SUSEELA GOPALAN :
SHRI MULLARPALLY RAMCHANDRAN :
Will the PRIME MINISTER be pleased to state :

(a) whether a final decision has been taken to involve
the Konkan Railway Corporation in the doubling work of
Shoranur-Mangalore railway line; :

(b) whether the Konkan Railway Corporation has
expressed its willingness to take up the work under the
BOLT scheme; and

(c) it so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) It has been
decided to invite BOLT bids in which Konkan Railway
Corporation can also participate.

(b) and (c). Konkan Railway Corporation had offered
to take up the work on BOLT basis, if it was allotted to
them without tendering. As this was not acceptable, the
decision as explained in part (a) above has been taken.

Poverty Eradication Programme

*27. SHRI V. SREENIVASA PRASAD : Will the
Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to state:

(a) whether the Union Government have asked the
State Governments to prepare project reports for all towns
covered by the Prime Minister's Integrated Urban Poverty
Eradication Programme;

(b) if so, the names of the States which have
submitted their project reports to the Union Government
so far;

(¢) whether the Union Government have allocated
funds to the State Governments which have submitted
project reports; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
Yes. Sur.

(b) to (d). The State Governments are not required to
submit the project proposals to the Union Government. A
statement showing funds released to different States for
the year 1995-96 i1s enclosed.

FEBRUARY 28, 1996
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STATEMENT

Central Allocation under Prime” Minister's Integrated
Urban Poverty Eradication Programme (PMI UPEP) for

1995-96 -
Sl.  State Central Share Released
. No. (Rs. in Lakhs)
1. Haryana . 183.03 ‘
2. Kerala 263.20
3. Madhya Pradesh 772.87
4. Punjab 306.30
5. West Bengal 679.43
6. Andhra Pradesh 980.58
7. Maharashtra 948.60
8. ‘ Rajasthan 506.27
9. Assam 120.00
10. Nagaland 60.00
11. Goa 90.00
12.  Uttar Pradesh 1516.63
13. Bihar ' 819.37
14. Gujarat 583.59
15.  Karnataka 634.59
’16‘ Orissa 269.17
17. Tamil Nadu 1046.37
18. A & N Island 50.00*
19.  Pondicherry 30.00

* Funds are being released.

[Translation)]
Investment Limit in SSis
*28. SHRI NITISH KUMAR :
DR. MAHADEEPAK SINGH SHAKYA
Will the Minister of INDUSTRY be pleased to state :

(a) whether a committee of secretaries have
recommended to raise the upper ceiling on capital-
investment in small scale units;

(b) if so, the details of the recommendations and
conditions laid in this regard;

(c) whether at present most of the small scale units
are set up with a capital in¢estment upto one lakh or less;

(d) if so, the total percentage of such units during
1994-95;
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(e) whether the increase in the upper ceiling on
capital investment would raise the possibility of entering of
large scale and medium scale industries in this sector;
and

(f) if so, the steps being taken to safeguard the
interest of SS| sector ?

THE MINISTER. OF INDUSTRY (SHRI K.
KARUNAKARAN) : (a), (b), (e) and (f). The proposal of the
Department of SSI & ARI to increase the ceiling on
investment in small scale units and a few other related
issues have been considered by the Committee of
Secretaries {COS). No final decision has, however, yet
been taken by the Department on‘these recommendations.

(c) and (d). In term of numbers, most of the small

scale units are set up with a capital investment of upto _

Rs. one lakh. As per the Second Census of Small Scale
Industries conducted on the base year 1987-88, units with
investment in plant & machinery (originial value) upto
Rs. one lakh constitute 82% of the total number of SSI
units. This figure is not available for the year 1994-95
because such information is collected only during Census
operation.

National Literacy Mission -
*29. SHRI RAJENDRA KUMAR SHARMA :
Will the PRIME MINISTER be pleased to state :

. (a) whether the Government are resorting to a large

scale publicity and propagation of National Literacy Mission;

(b) if so, the number of districts of the country placed
under the category of ‘full literacy’ and the number of those
placed under ‘Post Literacy Campaign’, State-wise;

\¢) whether the Government have taken any
decisions of making amendments to the aims of National
Literacy Mission by 2000 A.D.; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT OF

EDUCATION AND DEPARTMENT OF CULTURE) (KUMARI :

SELJA) : (a) Yes, Sir.

(b) 379 districts are covered under Total Luteracy
Campaign and 160 districts are covered under Post Literacy
Campaign. A Statement giving State-wise number of
districts covered under Total Literacy and Post Literacy is
enclose as statement.

(€) No, Sir.
(d) Does not arise.
STATEMENT -

State-wise list of number of districts covered under Total/
Post Literacy Campaigns

State/UTs ’ TLCs PLCs
(Number of Districts)

Andhra Pradesh 23 22

Assam . 18 .6

PHALGUNA 9, 1917 (Saka)
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State/UTs TLCs PLCs

(Namber of Districts)
Bihar 27 5
Delhi o1 -
Goa 2 -
Gujarat 19 12
Haryana 15 2
Himachal Pradesh 12 8
Jammu & Kashmir 2 -
Karnataka 19 12
Kerala 14 14
Madhya Pradesh 45 10
. Maharashtra 24 11
Manipur 1 . -
Meghalaya 3 -
Orissa 1.7 9
Punjab 7 2
hajasthan 24 6
Tamil Nadu 23 17
Tripura 3 -
Uttar Pradesh 56 8
West Bengal 17 11
Chandigarh 1’ 1
Daman & Diu 1 -
Dadra & Nagar ‘Haveli 1 -
Pondicherry 4 4
379 160

Rate of Growth

*30. SHRI PHOOL CHAND VERMA : Will the Minister
of INDUSTRY be pleased to state:

(a) the areas of industry which have not registered
notable rate of growth dunng last three years;

(b) the reasons therefor; and

(c) the remedial measures taken or porposed to be
taken by the Government in this regard ?

THE MINISTER OF INDUSTRY (SHRI K.
KARUNAKARAN) : (a) and (b). As per Quick Index of
Industnal Production released by CSO, the overall growth
of industry was 6% in 1993-94, B.6% in 1994-95 and 12%
during April-September, 1995. Since 1993-94 onwards. all
the three broad sectors of industry have shown notable
rate of growth.
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(c) Industry has shown remarkable recovery and
significant growth after the New Industrial Policy
announcement in 1991. The review of industrial
performance is a continuous process and remedial
measures are taken as and when required.

IRS-IC Satellite

*31. SHRI AMAR PAL SINGH : Will the PRIME
MINISTER be pleased to state :

(a) whether recently.the third Ind.ian Remote Sensing
Satellite IRS-IC. equipped with powerful cameras has been
launched;

(b) if so, the details thereof;

(c) the expenditure incurred on fabrication of this
Satellite; and

(d) by when this Satellite is likely to start functioning ?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY AND DEPARTMENT
OF SPACE AND MINISTER OF STATE IN THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BHUVNESH
CHATURVEDI) : (a) and (b). Yes, Sir. The second-
generation, Indian Remote Sensing Satellite, IRS-IC, was
launched on December 28, 1995 by the Russian Molniya
Launcher from the Baikonur Cosmodrome in Kazakhstan.

The Satellite has three imaging sensors, namely :

- Linear Imaging Self Scanner (LISS-IIl), a
multispectral sensor operating in visible, near-
infrared (IR) spectral bands with spatial
resolution of 23.5 meters and a Short Wave
Infrared (IR) (SWIR) band with a resolution of
70.5 meters. The sensor covers a swath of 148
kms. ' '

- Panchromatic (PAN) camera with a resolution
of 5.8 meters with across track stereo viewing
capability and covering a swath of 70 kms.

- Wide-Field Sensor (WIFS) operating in visible
and near-iR region with a spatial resolution of
188 meters and a wide swath of 810 kms.

(c) The project cost of the combined IRS-IC & ID
project is Rs. 185.85 crores which includes the fabrication
and development 6f IRS-IC satellite and its successor, IRS-
ID: establishment of test facilities; upgradation of data
reception station and other ground segment elements. Out
of the sanctioned cost, an expenditure of Rs. 174.00 crores
has so far been incurred.

(d) The Satellite has already started functioning well
and data over India from the three sensors are being
regularly received and processed at the National Remote
Sensing Agency (NRSA), Hyderabad.

FEBRUARY 28, 1996
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.
[English]

Utilisation of Ethanol

*32. SHRI SHhAVAN KUMAR PATEL : Will the PRIME
MINISTER be pleased to state :

(a) whether there is any proposal to popularise the
use of Ethanol, a by-product of sugarcane, as fuel;

(b) if so, the advancement made in this direction so
far;, and

(c) the steps taken/proposed to be taken to promote
the same ?

THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (PROF. P.J.
KURIEN) : (a) Yes, Sir.

(b) 25 buses used ethanol on dual-fuel mode of
ethanol-diesel (14% ethanol) and 93 cars were run on
petrol blended with 10% ethanol. Total fuel saving was
65,000 litres of diesel and 20,000 liters of petrol
respectively. .

(c) In the current year it is pfoposed to extend the
programme to 100 more vehicles.

Coaching Classes for Minority Communities

.'33. SHRI PARAS RAM BHARDWA.J : Will the PRIME
MINISTER be pleased to, state : '

* (@) whether the University Grants Commission has
formulated any guidelines on the coaching classes for
competitive examinations for minority communities under
the 12 point programme for the welfare of minorities;

(b) if so, the details thereof; and

(c) the action the Govérnment propdse to take to
popularise the scheme ?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF CULTURE) (KUMARI
SELJA) : (a) and (b). Under the 15-point programme for
the Welfare of Minorities, the University Grants Commission
has been assisting Universities and colleges for organising
coaching classes for competitive examinations. The revised
guidelines issued by University Grants Commission in 1993
envisage a financial assistance for a period of five years
to Universities comprising a non-recurring grant of Rs. 2.50
lakhs and a recurring grant of Rs. 1.50 lakhs per annum.
The corresponding provisions for colleges are Rs. 1.50
lakhs (NR) and Rs. 1.00 lakhs (R) respectively.

(c) The Department of Education has requested
Ministry of. Information and Broadcasting to give adequate
publicity to the above Scheme through electronic and print
media. The Ministry of Information and Broadcasting have
issued instructions to Media Units to provide adequate
publicity to the scheme.
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Women Pilots
*34. SHRI RAMPAL SINGH :
SHRIMATI BHAVNA CHIKHLIA :
Will the PRIME MINISTER be pleased to state :

(a) total number of women pilots in the Indian Air
Force at present;

(b) whether there is any proposal to induct women
fighter pilots in the Indian Air Force;

(c) if so, the details thereof; and

(d) the time by which a final decision is likely to be
taken .in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (DEPARTMENT OF DEFENCE-RESSEARCH
AND DEVELOPMENT) AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) The total number of women pilots in
the IAF at present is twenty one. Ten more are undergoing
precommission training.

(b) There is no proposal at present to induct women-

fighter pilots into the IAF.
(c) and (d). Do not arise.
Three Phase Electric Locomotives

*35. SHR! PANKAJ CHOWDHARY : Will the PRIME
MINISTER be pleased to state:

(a) whether three phase electric locomotive has been
tested recently to prevent the train accidents;

(b) if so, the results of the test,;
(c) Whether the test has been successful;

(d) if so, the time by which the production of “three
phase electric locomotive” is likely to be started; and

(e) the estimated cost to be incurred on its
production ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! SURESH KALMADI) : (a) No, Sir. But
the three phase locomotive is being tested to check whether
their performance meets the design.

(b) and (c). The tests are still on and expected to be
completed shortly.

(d) The series manufacture of three phase drive
electric locomotives at Chittaranjan Locomotive Works has
been planned to be started in 1996-97.

(6) The cost of indigenously manufactured
locomotives is expected to be of the order of Rs. 6.50
crores.

PHALGUNA 9, 1917 (Saka)
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Pending Dues

*36. DR. RAMKRISHNA KUSMARIA : Will the PRIME
MINISTER be pleased to state :

(a) whether Railway's amount outstanding against
State Electricity Boards has increased:

(b) the total outstanding amount in 1995 and the
total increase registered so far in 1996;

(c) the reasons for so much increase in the
outstanding amount of Railways: and

(d) the efforts made by Railways for recovery of the
outstanding amount ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) Yes. Sir.

(b) March, 1995 Rs. 831.09 Crorses.
December, 1995 Rs. 1088.45 Crores.
Increase of Rs. 257.36 Crores.

(c) Non-payment by State Electnicity Boards/Power
Houses specifically National Thermal Power Corporation
Badarpur and other units of National Thermal Power
Corporation and Delhi Electric Supply Undertaking. The
increase on account of these two units 1s Rs. 193.19 Crores.

(d) Following efforts are being made to recover the
outstanding dues :-

(i) State Electnicity Boards/Power Houses are being
repeatedly requested to clear the dues. Ministry
of Finance had decided to recover an amount
of Rs. 308.05 crores from Central Plan
Assistance (except Delhi Electric Supply
Undertaking and National Thermal Power
Corporation). Compulsory payment of freight has
been enforced on the Power Houses of Gujarat
and Haryana State Electricity Boards.

(i) To discourage State Electricity Boards from
booking coal consignment on ‘To Pay’ basis,
surcharge has been enhanced from 10% to 15%
wel 1501.1995. '

(iii) Besides this, adjustment against traction bills
of U.P. State Electricity Board and Delhi Electric -
Supply Undertaking is also being done to
minimise outstanding dues.

(iv) Recently the matter has been referred to
Ministry of Power. Finance and Chief Minister/
Delhi for recovery of outstandings.

Village Education Committees

*37. PROF. UMMAREDDY VENKATESWARLU : will
the PRIME MINISTER be pleased to state : :

(a) the main objective of setting up of Village
Education Committees in the States:
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(b) the structure of such Committees; and

(¢) the other innovative systems proposed for the
spread of education in rural areas during 1995-96 ?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF CULTURE) (KUMARI
* SELJA) : (a) Under the 73rd Constitution Amendment
primary education is one of the subjects which can devolve
on Panchayat Raj bodies. The Village Education Committee

is envisaged as the main instrument for facilitating -

decentralised planning and management of education at
the village level.

(b) While the actual. structure varies from State to

State the Village Education Committee is envisaged to_

have broad based representation including elected officials
of the' Panchayats. headmaster of the village primary
school. parents and representatives of weaker sections.

(c) A major initiative launched by the Government
during 1995-96 is the-Nationai Programme of Nutritional
Support to Pnimary Education.

Bank Loans under N.R.Y.

"+38. SHRI R. SURENDER REDDY : Will the Minister
of URBAN AFFAIRS AND EMPLOYMENT be pleased to
state .

(a) whether the Government have launched a nation-
wide drive for speeding up disposal of applications under
the Nehru Rozgar Yojana (NRY) and the Prime Minister's
Integrated Urban Poverty Eradication Programme
(PMIUPEP);

(b) if so. the details thereof and the objectives
achieved thereby;

(c) whether the Government have decided to expand
the coverage under PMIUREP so as to include more hilly
towns of some of the States; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
and (b). A time bound programme to prepare and dispose
of cases under Prime Minister's Integrated Urban Poverty
Eradication Programme (PMIUPEP) was adopted in the
Conference of State Ministers, Secretaries in charge of
Urban Poverty Eradication & Housing Programmes held
on 15.1.1996. The banks have also been advised to
improve their performance under Scheme of Urban Micro
Enterprises (SUME) of Nehru Rozgar Yojana (NRY).

A fortnight (February 10-25, 1996) dedicated to self-
employment and shelter upgradation was also observed
with a view to reach the benefits’ of the Programme to a
large number of urban poor and expedite the disposal of
the cases.
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(c) and (d). Yes, Sir. The Programme has been
extended to 74 district towns in the States of North-Eastern
region, Sikkim, Himachal Pradesh, J&K and Garhwal & .
Kumaon regions of Uttar Pradesh.

Jamuna River Front
'39 SHRI SRIKANTA JENA :
SHRI RAM VILAS PASWAN :

Will the Minister of URBAN AFFAIRS AND
EMPLOYMENT be pleased to state :

(a) whether a plan for the development of Jamuna
river front was formulated by DDA;

-

(b) if so, the details thereof;

(c) -whether a substantial portion of the river front
proposed to be developed has been encroached upon;

(d) if so, the estimated area of the land encroached
upon; and

(e) the steps being taken by the Governent to
develop the land encroached upon ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
and (b). Yes, Sir. Master Plan for Delhi 2001 (MPD-2001)
designates Yamuna River front stretching from Wazirabad
barrage in the north upto the National Capital Territory
boundary in the south as Zone ‘O’. The Master plan aims
at making the river Yamuna pollution-free through various
measures. On the big expanse of its banks, large
recreational areas are to be developed as an integral part
of the city both from physical and aesthetic points of view.
MPD-2001 suggests that after the results of the model
studies for the channelisation of the river become available,
development of the river front should be taken up as a
project of special significance for the city, giving due
consideration to ecological aspects. The work of model
studies for channelisation of river Yamuna has been
completed by the Central Water and Power Research
Station, Pune. On the basis of these studies, the planning
of the river front between Nizamuddiri Railway Bridge and
Sarai Kalekhan-Mayur Vihar Pontoon.Bridge covering 490
Ha has been taken up in consultation with Irrigation and.
Flood Control Department of the Government of National
Capital Terfitory ot Delhi.

(c) Yes, Sir.

(d) and (e). An approximate area of 30 Ha of land
belonging to DDA is under encroachment. During the last
three yeéars encroachment/unauthorised construction to the
extent of 10 Ha approximately has been removed from this
area.

Nuclear Power Station

*40. SHRI RAMA KRISHNA KONATHALA : Will the
PRIME MINISTER be pleased to State :
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(a) whether the question of setting up a 1000 MW
Nuclear Power Station at Nagarjuna Sagar in Andhra
Pradesh has been pending for a long time:

(b)

thereon;

(c) whether the long pending matter has been
examined in consultations with the Ministry of Environment
and Forests regarding the site of the station; and

(d) the time by which a decision is likely to be taken
regarding the site on which the nuclear power station is to
be set up and when the infrastructures required for the
purpose is to be created ?

THE MINISTER OF STATE IN THE PRIME MINISTR'S
OFFICE AND MINISTER OF STATE IN THE DEPARTMENT
OF . ATOMIC ENERGY -AND DEPARTMENT OF SPACE
AND MINISTER OF STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY (SHRI BHUVNESH
CHATURVEDI) : (a) and (b). Nagarjunasagar in Nalgonda
District of Andhra Pradesh is one of the prospective sites
for setting up a nuclear power station investigated by the
Site Seletion Committee constituted by the Department of
Atomic Energy. There is no plan, as ot now, to set up a
nuclear power plant at this location, mamly on account of
financial constraints.

if so, the reasons for delay in taking action

(c) The question of consultation with the Ministry ot
Environment and Forest for clearance of site will arise only
after a decision is taken to set up the nuclear power station
at this site.

(d) Does not arise at this stage.

[Tianslation]
- Halt of Express Trains

156. SHRI SANTOSH KUMAR GANGWAR : Will the
PRIME MINISTER be pleased to state :

(a) whether representations have been received to
provide halt of Haridwar and Delhi bound Express Trains
at Nagaria Sadat, Bhitaura and Cludderducaganj stations
under the Barellly district; and
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(b) it so, the decision taken by the Government in
this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) Yes. Sir.

(b) Examined. but not found justified.

[English]
Disinvestment of PSU Shares

157. SHRI SYED SHAHABUDDIN : Will the Minister
of INDUSTRY be pleased to state :

(@) the names of the Public Sector Units whose
shares were disinvested during the period April-December
1995;

(b) number of shares disinvested. face value of the
share of each PSU;

(c)

(d) whether the sale proceeds have been credited
to the PSU or to the Government;

the sale price of the shares of each PSU:

(c) the total percentage of shares so far disinvested
for each PSU; and

(f)  whether any party including financial institutions
have acquired more than one per cent of the shares in the
case ot any PSU ?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DR. C. SILVERA) : (a) to (f). The names of
PSUs whose shares were dlsmvested. number of shares
disinvested, sale price of each PSU. and the total
percentage of shares disinvested during April-December
1995 is given in the statement enclosed. The face value of
shares was Rs. 10/-. The sale proceeds have been credited
to the Government accounts. Only one bidder has acquired
more than one percent of‘the paid-up capital in the case
of Container Corporation of India.

STATEMENT

Details of Public Sector Units whose shares were disinvested during April-December, 1995

SI. Name of PSU No. of shares .Average Price % of share % of share
No. (in crores) (in Rs.) Capital Capital
disinvested disinvested
upto Dec. 95 in Oct. '95
1. 2. 3. 4. 5 6
1. Mahanagar Telephone Nigam Ltd 0.87 156.23 3427 1.45
2. Steel Authority of India Ltd. 0.44 30.39 10.71 0.11
3. Container Corpn. of India 020 70.60 23 08 308
4. Oil & Natural Gas Corpofallon 0.02 260.50 2.06 0.06
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Allocations for Non-Conventional Energy Sources

158 SHRI PAWAN KUMAR BANSAL : Wil the PRIME
MINISTER be pleased to state:

(a) allocations made to Union Territory, Chandigarh
during each of the last three years for promotion of Non-
Conventional Energy Sources; and

(b) the details of progress made in this regard during
the above period ?

THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (PROF. PJ.
- KURIEN) : (a) Under the Union Territory plan formulated
by the Ministry of Home Affairs Rs. 4.00 lakhs, Rs. 10.00
lakhs and Rs. 15.50 lakhs were allocated to the Union
Territory, Chandigarh during the years 1992-93, 1993-94
and 1994-95 respectively for the promotion of non-
conventional energy sources. In addition to this, as per
proposals received from the Union Territory of Chandigarh
Rs. 2.93 lakhs, Rs. 2.91 lakhs, Rs. 14.16 lakhs were also
provided under the schemes of Ministry of Non-
Conventional Energy Sources for these respective years.

(b) During the above period 5430 Improved Chulhas,
982 Solar Cookers, Solar Water Heating systems with
aggregate 17450 liters per day capacity, 7 Desalination
systems, 1 Biomass Gasifier, 7 SPV Systems, 5 Family
Size and 2 Community Biogas Plants were installed in the
Union Territory of Chandigarh.

Metro Railway

159. SHRI SANAT KUMAR MANDAL :'Will the Minister
of URBAN AFFAIRS AND EMPLOYMENT be pleased to
state :

(a) whether the Government of West Bengal have
sent a proposal regarding extension of 8.5 k.m. project
linking Tollyganj with Garia in the Southern Suburb Calcutta
being funded by the Central Government; '

(b) whether the Union Government have been
requested to finance the project; and

(c) if so, the reaction of the Government thereto ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
to (c). A proposal was sent by Government of West Bengal
in June, 1995 for extending the Metro Railway in Calcutta
from Tollyganj to Garia. As a follow up, Government of
West Bengal was requested in July 1995 to furnish its
comments on certain issues like setting up of a Company
to implement the Project; Government of West Bengal's
participation in the equity of the Company to the extent of
50%: exempting the properties of the Company from
prpperty tax and other applicable State taxes; provision of
land for the project at their cost. and the willingness of
State Government to bear 50% losses that the system
might suffer in its operational stage. However, no gomments

are forthcoming from the State Government in this regard.
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[Translation]
Posts for SC/ST
160. SHRIMATI BHAVNA CHIKHLIA :
SHRI RAJ NARAIN :

Will the Minister of URBAN AFFAIRS AND
EMPLOYMENT be pleased to state :

(a) whether some posts reserved for SCs and STs

. are vacant in various departments and undertakings under

the Ministry;
(b) if so, the details thereof;

(c) the action being taken by the Ministry for filling
up the vacant posts in reserved category;

(d) whether some posts have been filled up in
departments and undertakings under the Ministry during
the last three years; : .

(e) if so, the details thereof; and
(f) if not, the reasons for delay ?

THE. MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
to (f). The information is being collected and will be laid on
the Table of the Sabha.

[English]
Jawaharlal Nehru University

161. SHRI RAJENDRA AGNIHOTRI : Will the PRIME
MINISTER be pleased to refer to the reply given to
Unstarred Question No. 247 on November 28, 1995 and
state :

(@) the details of flats actually handed over to ISTM
by Jawaharlal Nehru University;

(b) the time by which all the accommodation is likely
to be handed over to ISTM; and

(c) the details of efforts being made by the
Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF CULTURE) (KUMARI
SELJA) : (a) to (c). The information is being collected and
will be laid on the Table of the Sabha.

[Transiation]
Atomic Power Generation

162. SHRI SURENDRA PAL PATHAK : Will the PRIME
MINISTER be pleased to state :
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(a) whether the Government had resolved in 1984
to achieve the target of atomic power generation by 2000
AD,;

(b) if so, whether the Government have reviewed
the progress made so far in this regard;

(c) if so, the details of review thereof; and

(d) the steps taken by the Government to achieve
the said target ?

THE MINISTER OF STATE IN THE PRIME MINISTR'S
OFFICE AND MINISTER OF STATE IN THE DEPARTMENT
OF ATOMIC ENERGY AND DEPARTMENT OF SPACE
AND MINISTER OF STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY (SHRI BHUVNESH
CHATURVEDI) : (a) to (d). Yes. Sir. A target of 10,000
MWe cumulative nuclear installed capacity by the year 2000
was envisaged in 1984 by setting up of additional units of
220 MWe and new designed 500 MWe units. It has not
been possible to pursue the target of 10,000 MWe by
2000 AD mainly due to resource constraints and it has.
therefore, been decided to curtail the programme to match
available resources.

The present installed nuclear power generation
capacity in the country is 1840 MWe. Advance procurement
ot critical and long delivery equipment initiated as part of
the 10,000 MWe programme for 4 units of 220 MWe each
and 6 units of 500 MWe each has been curtailed and
commencement of mamn piant construction of two units of
500 MWe a! Tarapur has been postponed due to financial
constraints

With the complrtion of the two nuclear power projects
under construction (4+220 MWe) at Kaiga and Rawatbhata,
the cumulative nuclear installed capacity in operation by
the year 2000 will be 2720 MWe :

[Engiish/
Plywood Industry

163. SHRI SOMJIBHAI DAMGOR ; Will the Minister of
INDUSTRY be pleased to state:

(a) whether the Industrial Licence is required for
setting up plywood factory under SSI sector;

(b) if so, the details thereof and criteria adopted for
issue of such licence;

(c) whether it is open to set up plywood factory
based on outside Veneer supplies as raw-materials; and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DR. C. SILVERA) : (a) In terms of the New
industnal Policy, 1991. all industrial undertakings are
required to obtain industnal licence for setting up plywood
industry. except those small scale industrial undertakings
which employ less than 50 workers with the aid of power
or less than 100 workers without the aid of power
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(b) to (d). Applications for industrial licence for the
manutacture of plywood, based on wood as a raw matenal
are considered taking into account, interalia.
recommendations of the concerned State Government.
State Forest Department and the Ministry .of Environment
and Forests regarding availability of wood. Applications
based on Veneer as a raw material are also considered on
merit.

Overbridge

164. SHRI THYIL JOHN ANJALOSE . Will the PRIME
MINISTER be pleased to state :

. (a) the progress made so far in the construction of
Railway overbridge in Ambalappuzha in Kerala:

(b) the funds earmarked for the project. and

(c) the time by which the work is lkely to be
completed ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) More than
70%. Sir.

(b) Rs. 70.00 lakhs for 1995-96
(¢) June. 1996.
Anand Parbat Industrial Area

165 SHRI INDERAJIT GUPTA - Will the Minister of
URBAN AFFAIRS AND FMPLOYMENT be pleased to
state :

(a) whether the Gieocrmment nad declated the area
of Anand Parbat. New Delhi as confirming area for the
purpose of hight industir ., 1n August. 1990,

(b) whethcr some unauthorised persons have
grabbed the Industrial Land worth million of rupees in the
above said area in Khasara No. 606/364 in connivance
with the concerned police officials in the very recent past.

(¢) whether LG of Delhi have received some
representations from MPs to remove unauthorised
encroachments and take immediate action against the
concerned police officials; and

(d) if so. the action taken by the Government in this
regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
In the Master Plan tor Delhi-2001 notified on 1.8.90. the
Anand Parbat Industrial Area has been included in the
areas earmarked for light industries tor which
redevelopment scheme 1s required to be prepared atter
proper survey and appraisal. The industrial units which
are safe and compatibie with the land use would be
considered for regularisation after upgrading the
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environment. The location of each industrial unit shall be

on individual marits as a part of the redevelopment scheme.

The land tenure will be decided while taking up the units
for regularisation.

(b) No. Sir. The Office of Commissioner of Police,
Delhi has informed that there is no land grabbing in
connivance with local police in Khasra No. 606/364 situated
in the area of Police Station of Anand Parbat.

(c) and (d). Yes, Sir. It has been reported that a
complaint from Shri Karia Munda, Member ot Parliament
(Lok Sabha) was received. A Vigilance enquiry was
conducted by the Police authorities on the allegations; but.
these allegations were not substantiated.

- [Translation]
Habibgang Railway Station

166. SHRI SUSHIL CHANDRA VERMA : Will the
PRIME MINISTER be pleased to state :

(a) the provision made for the 'development of the
Habibganj railway station situated in Bhopal, Madhya
Pradesh during the financial year 1995-96;

(b) the items of work for which the said amount was
to be utilized:

(c) the extent to which it has been achieved in the,

financial and physical terms;

(d) the amount spent so far out of the allocated
amount for the year 1995-96;

(e) the layout'for the development of the Habibgan)
railway station in future; and

(f)y ~ the amount to be spent for the development of
the said railway station in the next year and the items of
the development work likely to be undertaken ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) and (b). An
outlay of Rs. 15 lakhs has been provided in the Budget for
1995-96 for development of coaching terminal facilities at
Habibganj Railway Station.

(c) to (f). Information is being collected and will be laid
on the Table of the Sabha.
[English]
Disbursement of Pension

167. Z:1RI JEEWAN SHARMA : Will the PRIME
MINISTER be pléased to state :

(a) ‘whether there is any proposal for disbursement
of army personnel pension through rural banks; and

(b) if so, the steps taken/proposed to be taken in
this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT) AND MINISTER OF STATE IN THE
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MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) and (b). The proposal for the
disbursement of pensions of the army personnel through
rural banks was considered by the Ministry of Finance in
consultation with tthe Reserve Bank of India but was not
found to be feasible.

Car Shed

168. SHRI SATYAGOPAL MISRA : Will the PRIME
MINISTER be pleased to state :

(a) whether there is any proposal to construct railway
car shed at Panskura Railway Station in the Howrah-
Kharagpur section of the South Eastern Railway; and

(b) if so, the time by which it is likely to be

.constructed ?

THE. MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) and (b). Yes,
Sir. The construction of EMU Car Shed at Panskura is ‘in
progress and is expected to be completed during 1996-97.

Out of Turn Allotment

169. SHRI DILEEP SINGH BHURIA : Will the Minister
of URBAN AFFAIRS AND EMPLOYMENT be pleased to
state :

(a) -whether out of turn allotments have been made
in relaxation of rules during the last three years;

(b) if so, the détails thereof and the reasons therefor;

(c) whether a large number of officers/staff have
been working in the Directorate of Estates for 10 years or
more;

(d) it so, the details thereof, and

(e) whether the Government propose to transfer such
officers/staff in the near future to clean the image of the
department ? : )

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
Yes, Sir.

(b) 1993 2057
1994 2811
1995 908

Out-of-turn allotments have been sanctioned by the
competent authority on the basis of reasons advanced by
the applicants in their applications. The main reasons cited
are :

(i) liness of the family,
(i) Exigencies of work,

(iii) Exorbitant rent, etc.;
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(c) to (e). The officers/staff working in the Directorate
of Estates fall into two categories;

“(I) Directorate of Estates cadre.

(i) Officers/staff belonging to Ministry of Urban
Affairs & Employment cadre.

In the case of category (i) the individuals cannot be
transferred elsewhere as they belong to the Directorate of
Estates Cadre. The posting/transfer of category (ii) is done
by the cadre Controlling Authority, i.e. the Ministry of Urban
Affairs & Employment, periodically keeping in view the
exigencies of service in the various Cadre Units.

Out of a staff of 430, t;elonging the category (ii), 205
as per details given below have put in more than 10 years
of service : '

Group ‘B’ Gazetted 4
Group '‘B’_Non-Gazetted 34
Group ‘C’' Non-Gazetted 167

Solar Energy

170. SHRI BALRAJ PASSI : Will the PRIME MINISTER
be pleased to refer to reply given to Unstarred Question
- No. 563 dated November 29, 1995 and state:

(a) whether NEDA had followed relevant rules and
procedure while awarding the order to M/s Raghav Trading
Company. New Delhi;

(b) the present status of legal proceedings initiated
agamnst the firm;

(c) whether any amount was charged from the
residents of the said village Bayela Malla while providing
the said photovoltaic power system; and

(d) the arrangements made to.maintain the said solar
photovoltaic power system in the said village ?

THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (PROF. PJ.
KURIEN) : (a) According to the Non-Conventional Energy
Development Agency (NEDA) of Uttar Pradesh, an order
was awarded to M/s Raghav Trading Company, New Delhi,
through a tendering process.

(b) A legal notice was served to the firm. The firm
has not replied .to the notice. Further legal proceedings
are under way.

(c) An amount of Rs. 500 per beneficiary was
collected as initial security deposit. An amount of Rs. 15
was also charged by the village samiti towards membership.

(d) NEDA has evolved arrangements for operation and
maintenance of the photovoltaic systerns through a village
samiti constituted for this purpose. This includes training
of villagers, replacement of battery when required.
inspection by NEDA officials, etc. The Samiti collects a
monthly contribution from the beneficiaries to meet the
maintenance costs.
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[Translation]
Renaming of Railway Station

171. SHRI RAJESH RANJAN ALIAS PAPPU YADAV :
Will the PRIME MINISTER be pleased to state :

(a) whether the Government have received any
representation for renaming Madhepura Railway Station in
Samastipur Railway Division as V.P. Mandal Railway
Station: '

(b) if so, the details thereof; and

(c) the action taken by the Government in this
regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) to (c). There
is a demand for renaming of Madhépura Railway Station
in Samastipur Division as V.P. Mandal Railway Station. As
per policy, any change in the name of an existing Railway
Station can be made only on the recommendation of the
State Government concerned and with the approva! of the
Ministry of Home Affairs. Government of India. No proposal
has been received in the Ministry of Railways duly
concurred by Ministry of Home Affairs, Government of India
in this regard.

[English]
Industrial Licencing System

172. SHRI UTTAMRAO DEORAQO PATIL : Will the
Minister of INDUSTRY be pleased to state .

(a) whether the system to issue letter of intent.
extension, 1ts conversion into industrial hcence and
completion report is time consuming and rigid. and

(b) if so, whether the Government propose to review
the system to make it simple and automatic in the light of’
Government's policy of one window facility and
liberalisation ?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DR. C. SILVERA) : (a) and (b). Secretariat of
Industrial Approval (SIA) is ‘already functioning as a
centralised agency in the Department of Industrial Policy
and Promotion, Mimistry of industry and provides a single
window for all approvals relating to industrial ‘licences.
foreign direct investment, foreign technology agreements.
100% export oriented units and filing of Industrial
Enterpreneurs Memoranda (IEMs).

Creation of New Zones/Divisions
173. SHRI DILEEPBHAI SANGHANI :.
SHRI BRAHMANAND MANDAL :
SHRI HARIN PATHAK :
Will the PRIME MINIéTER be pleased to state :

(a) whether the Ministry of Railways propose to
create four additional Zones at Allahabad. Bangalore.
Jabalpur and Jaipur.
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. (b) whether the Government of Gujarat is contributing
considerable revenue to the Railways in the form or
originating traffic consisting of petroleum derivatives,
fertilizers., salt and other industrial goods and for the
requirement of coal, steel, agriculture products and other
industrial products alongwith massive investment made in
the industry besides having a long boundary with the
neighbour country;

(c) whether the case of Gujarat has been considered
or is under consideration for setting up additional Zone
with its Headquarter in Guijarat:

(d) if so, the decision taken and when the same I1s
likely to be set up; and

(e) f not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) to (e). A study
of issues relating to reorganisations of zones and divisions
in the wake of Project Unigauge and construction of Konkan
Railway, has recently been completed by this Ministry.
Further processing for the formulation of proposals and
other related matters is being undertaken.

Letters from MPs

174. SHRI SURYA NARAIN YADAV : Will the Minister
of URBAN AFFAIRS AND EMPLOYMENT be pleased to
state :

(a) the number of letters received from the Members
of Parhament and others regarding corruption in Greater
Noida Industrial Development Authority during last three
years.

(b) the number of letters acknowledged and the
number of letter disposed of; and

(c) the details of action taken by the Government in
this rebard ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
The Central Government has not received any such letters.

(b) and (c). Do not arise.

[Translation]
New Railway Lines

175. SHRI RAM SINGH KASHWAN : Will the PRIME
MINISTER be pleased to state :

(a) whether a proposal for conducting survey for the
construction of new Railway Lines from Ratangarh to
Hanumangarh via Sardar Shahr and from Rajgarh
(Sadulpur) Hanumangarh or from Rajgarh to Nohar via
Taranagar in Bikaner Division is under consideration of the
Government:
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(b) if so, the details thereof and the time by which
the surveys are likely to be completed;

(c) the estimated cost to be incurred thereon project-
wise and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) It has been
decided to take up a survey for construction of a new BG
line from Hanumangarh to Sardar Shahr and gauge
conversion from Sardar Shahr to Ratangarh.

(b) and (c). The survey costing Rs. 5.70 lakhs is likely
to be completed during 1996-97. Decision to take up the
work will be taken only after the receipt of survey report.

(d) Does not arise.
Railway Line

176. SHRI P.C. THOMAS : Will the PRIME MINISTER
be pleased to state :

(a) whether Rail India Technical and Economic
Services have submitted a Report to the Southern Railway
regarding the survey done on the proposed Angamaly-
Muvattupuzha-Palai-Erumely Railway line;

(b) 1t so, the details thereof and the conclusion
regarding the economic feasibility of this line from Kottayam:;
and ’

(c). the total estimated cost involved in this project ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) The final
Survey Report is awaited from RITES. °

(b) and (c). Do not arise.
Zonal Consultative Committees
177. SHRI KUNJEE LAL :
SHRI KASHIRAM RANA :
Will the PRIME MINISTER be pleased to state :

(a) the names of the Zonal Consultative Committees
functioning in the Railway Ministry at present;

(b) whether nominations have been made to these
Committees in excess of the prescribed limit; and

(c) if so, the percentage of excess nominations of
the representatives of Ministry/Government in these
Committees ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) At present, 9
Zonal Railway Users' Corisultative Committees i.e. one on
each Zonal Railway are functioning under the Ministry of
Railways.

(b) Yes, Sir.

(c) Information is being collected and will be laid on
the Table of the Sabha.
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[Translation]
Adult Education Programme

178. SHRI RAM KRIPAL YADAV : Will the PRIME
MINISTER be pleased to state :

(a) whether the Adult Education Programme is being
implemented in Bihar;

(b) if so. the average annual expenditure incurred
under this programme in the State during the last three

years;

(c) whether some voluntary organisations have been
nominated for this purpose;

(d) if so, the total number of such organisations
nominated during December, 1992 along with the Central
assistance provided to these organisations so far;

(e) whether the Government propose to enhance the
amount of assistance; and

(f) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF CULTURE) (KUMARI
SELJA) : (a) Yes, Sir.

(b) The funds released to Bihar for Adult Education
Programme during the years 1992-93, 1993-94 and
1994-95 are Rs. 299.67 lakhs Rs. 1109.93 lakhs and Rs.
1628.87 lakhs respectively.

(¢} No voluntary organisations are nominated.
However, grants-in-aid is provided to voluntary
organisations for undertaking adult education projects on
the recommendations of the State Government.

(d) No voluntary organisation was sanctioned grants-
in-aid during December, 1992.

(e) and (f). Each project is independently assessed by
the State Government and the amount of release is decided
upon at the Centre after caseful consideration by the Central
Grants-in-aid Committee.

[English)
Navodaya Vidyalaya in Kerala

179. SHRI A CHARLES : Will the PRIME MINISTER
be pleased to state :

(a) whether the Government have taken a final
dgcision to open a Navodaya Vidyalaya in Trivandrum
district of Kerala;

(b) it so, since when such proposal is lying pending;
and

(c) the time by which such school is likely to be
Started?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMF NT OF CULTURE) (KUMARI
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SELJA) : (a) to (c). Opening of Navodaya Vidyalaya in a
District depends on the receipt of a suitable proposal from
the State Govt. including suitable/sufficient land. free of
cost and rent free temporary accomodation as per norms
of the Samiti. No proposal for opening of a Navodaya
Vidyalaya in Trivandrum District is pending with the Samit:

Diva Vasai Service

180. SHRI RAM KAPSE : Will the PRIME MINISTER
be pleased to state :

(a) whether the Government are aware of the acute
discontenment among the commuters using Diva-Vasai
Service;

(b) if so. the details thereof; and

(c) the steps taken or proposed to be taken to
remove the discontentement?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) . (a) to (c). The
available two pairs of DMU trains on Dwva-Vasa: are by
and large catering satisfactorily to commuters on the
section. However. there are demands for increasing the
number of services and for change in timings of trains
These were examined but not found feasible due to
operational reasons.

[Translation]
Urban Development Corporation

181 SHRIMATI SHEELA GAUTAM : Will the Minister
of URBAN AFFAIRS AND EMPLOYMENT be pleased to
state :

(a) the details of schemes under consideration of
Housing and Urban Development Corporation to solve the

‘housing problems In rural and urban areas of Uttar Pradesh.

(b) whether the Housing and Urban Development
Corporation has cleared these schemes:

(c) if so, the details thereof: and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S S. AHLUWALIA) : (a)
to (d). HUDCO has reported that it has sanctiors: % total
number of 20-urban and rural housing schemes for 3tate
of Uttar Pradesh during the year 1995-96 (as on 31.1.96)
On completion. these schemes will provide 22572 dwelling
units and 1071 developed plots. HUDCO has sanctioned
loan amounting to Rs. 32.99 crores for these projects tn
addition. 11 housing schemes for a loan amount of Rs
29.39 crores are In the pipeline of HUDCO. the detais of
which are given in the enclosed statement sanctioning ot
schemes i1s a continuous process
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STATEMENT

Agencywise Housing Schemes in Pipeline for the State of Uttar Pradesh (As on 31.1.96)

SI. State/Agency Scheme Name

(Loan Amount - Rupees in Lakhs)

No. EWS LIG MIG HIG  Others
Urban o ’
1. Agra Development Plotted Dev. Sch. at Shastripuram, 10.98 25.24 64.15 2542 0.00
Authority ' Ph-C, Agra. : »
2. ELDECO Construction of 141 Houses at Udyan 0.00 0.00 0.00 0.00 186.55

Raksha Khand, Raibareilly Road.

3. Gorakhpur Development

Budh Vihar Hodsing Scheme, Gorakhpur  0.00 . 0.00 0.00" 613,83 0.00

Authority .
4. -do- Comp. Housing Scheme at Shatripuram,  0.00 f3.75 0.00 50.42 0.00
Gorakhpur.
5. Kanpur Development Housing Scheme at Ambedkar Nagar 0.00 85.63 192.69 46.31 0.00
Authority . ‘
B. Lucknow Development 108 MIG Scheme at Vaibhav Khand 000 000 179.47 000  0.00
Authority Gomti Nagar, Lucknow. ’
7. -do- 100 MIG Scheme at Vaibhav Khand 0.00 0.00 166.17 °~ 0.00 0.00
Gomti Nagar, Lycknow .
8. -do- Cdnst. of 500 EWS at Hardoi Road, 196.57 0.00 0.00 0.00 0.00
Lucknow. :
9. -do- Housing Scheme at Ram Ganga Vihar 0.00 186.15 0.00 - 305.85 0.00
Ph-1l Deen Dayal Nagar, Moradabad.
10. -do- Housing Scheme at Mau Kanth Road, 0.00 56.78 0.00 435.22 0.00 .
Moradabad. ' .
11.  UP Housing and 20th HUDCO Plotted Dev. Scheme at - 0.00 80.36 17.82 0.00 0.00

Development Board

Sec-2A, Vasundhara. Ghaziabad.

Defence Outlay

182. SHRI PHOUL CHAND VERMA : Will the PRIME
MINISTER be pleased to state :

(a)’ ‘whether the Government propose to enhance the
defence outlay in view of the external threats; °

(b) if so, the details thereof; and
(c) if not, the reasons thérefor?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (DEPARTMENT OF DEFENCE-RESEARCH
AND DEVELOPMENT) AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) to (c). The defence outlay is decided
by the Government depending upon the obtaining threat
scenario and the overall availability of resources. Our
defence forces will be adequately geared to meet all
eventualities.

[English)
Housing Complexes for Members

183. SHRIMATI VASUNDHRA RAJE: Will the Minister
of URBAN AFFAIRS AND EMPLOYMENT be pleased to
state :

{a) whether the Government propose to set up
separate housing complexes for Ministers;

(b) if so, the details thereof and the reasons therefor
(c) the areas identified for the purpose; and

(d) the date by which the proposal is likely to be
implemented?

THE MINISTER  OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S S. AHLUWALIA) : (a)
No, Sir.
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(b) to (d). Do not arise.
Nagarik Chetana Forum

184. SHRI JAGAT VIR SINGH DRONA : Will the
Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to state :

(a) whether the Government are aware that the
Nagarik Chetana Forum of Kanpur, had lodged a complaint
with the National Human Rights Commission for not
providing adequate amenities (viz. footpaths, roads, parks,
drinking water, sanitary conditions etc.) to the people of
Kanpur; and

(b) if so, the reaction of the Union Government
thereto?
THE MINISTER OF STATE IN THE MINISTRY OF

URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)

AND -MINISTER OF STATE IN THE MINISTRY OF

PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
and (b). The details of complaints are being gathered and
will be laid on the Table of the Sabha.
[Translation]
Temporary Pharmacists
185. SHRI JANARDAN MISRA :
SHRI ARVIND TRIVEDI :
Will the PRIME MINISTER be pleased to state :

(@) whether the services of temporary pharmacists
working for a long period in the Divisional Hospital, Varanasi
have not been regularised till date;

(b) if so, the reasons therefor; *

(c) whether the Government propose to regularise
these temporary pharmacists;

(d) if so, the time by which these pharmacists are
likely to be regularised; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) to {e). The
information is being collected and will be laid on the Table
of the Sabha.

[English]
Gauge Conversion

186. SHRI HARILAL NANJI PATEL : Will the PRIME
‘MINISTER be pleased to state :

(a) whether the Gauge Conversion work of
Gandhidham-Bhuj-Nalia Railway Line into BG line taken in
‘hand has made any progress;

(b) if so, the details of conversion work completed
so far;
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(c)» whether the construction work is progressing
according to the action plan as per the schedule;

(d) if not, the difficulties being faced in this regard;
and

(e) the time by which it is scheduled to be completed
and made functional?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) The work has
not yet been taken in hand.

(b) and (c). Do not arise.

(d) Planning Commission's clearance is awaited. for
conversion of Bhuj-Nalia, Survey has been taken up.

(e) Will be decided once the work is taken up.
Urjagram Scheme’

187. SHRI BASUDEB ACHARIA : Will the PRIME
MINISTER be pleased to state : .

(a) the details of the Urjagram Scheme being
sanctioned during 1995-96;

(b) whether the Government have received any
proposal from West Bengal; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (PROF, PJ.
KURIEN) : (a) At present there are 412 ujragram projects
in different parts of the country. Of these, 234 have been
completed. Funds in the current year 1995-96 are being
provided for ongoing projects to concerned State
Governments as per the requests received from State
Governments and availability of resources.

(b) and (c). Ten urjagram projects have so far been
taken up in the State of West Bengal. Under the ujragram
scheme, ujragram project proposals have to be sent by
the State Governments with their comments. The State
Government of West Bengal, have not submitted any
ujragram proposal in the current year, 1985-96.

[Translation)]
Gauge Conversion

1-8& SHRI RAM BADAN : Will the PRIME MINISTER
be pleased to state :

(a) whether the Government art  ~are that the
Gauge Conversion work of Mau-Shahgan (U.P) Railway
Line is progressing at a snail's pace and if so, the steps
proposed to be taken by the Government to expedite the
work;

(b) whether the Department of RailWay has diverted
the fund sanctioncd for this area to the other works in
Bihar;
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(c) if so, the directions being issued to check
diversion of fund; and

(d) the time by which the work on this line is likely
to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF

RAILWAYS (SHRI SURESH KALMADI) : (a) The work is
progressing well. '

(b) No, Sir. In fact additional funds amounting to Rs.
7 crs. have been allotted to this work in 1995-96.

(c) Does not arise.

(d) During 1996-97.

[English]
Container Feed Station at Mysore

189. SHRIMATI CHNADRA PRABHA URS : Will the
PRIME MINISTER be pleased to state :

(a) whether Rail India Technical and Economic
Services has taken up any study on the feasibility of setting
up Container Feed Station at Mysore;

(b) it so, whether the RITES has given its report;
and

(c) whether it is feasible to set up the proposed
Container Feed Station at Mysore?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) No, Sir.

(b) and (c). Do not arise.
Indian Science Congress

190. SHRI CHITTA BASU : Will the PRIME MINISTER
be pleased to state :

(a) whether the 83rd Session of the Indian Science
Congress held recently, pointed out the non-implementation
of the approved projects related with the Science and
technology policy;

(b) it so, the reaciton of the Government thereto;
and

(c) the steps the Government propose to take to
correct this situation ?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY AND DEPARTMENT
OF SPACE AND MINISTER OF STATE IN THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BHUVNESH
CHATURVEDI) : (a) to (c). No communication has been
received so far from the Indian Science Congress
Association regarding various points raised in the 83rd
Session of Indian Science Congress held at Patiala in
January, 1996.
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[Translation]
Space Programme

191. SHRI VILASRAO NAGNATHRAO GUNDEWAR :
Will the PRIME MINISTER be pleased to state the details
of the Space Programme likely to be taken up during next
two years?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY AND DEPARTMENT
OF SPACE AND MINISTER OF STATE IN THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BHUVNESH
CHATURVED!) : Continuing and enhancing the services of
INSAT system from telecommunication, television
broadcasting, meteorology, disaster warning and search
and rescue services through launch of ISRO-built statellites
INSAT-2D and INSAT-2E, continuing and enhancing the
services of Indian Remote Sensing Satellite (IRS) system
for natural resources survey and management through
launch of operational satellite, IRS-1D, and technology
proving satellites, IRS-P3, IRS-P4, and IRS-P5, and work
towards realising commensurate indigenous launch
capability through three more launches of the Polar Satellite
Launch Vehicle (PSLV) and the development of the
Geosynchronous Satellite Launch Vehicle (GLSV) are the
maijor aspects of India's space programme during the next
two years. :

Continuing implementation of remote sensing
applications including Integrated Mission for Sustainable
Development and demonstration of space applications,
especially developmental education, are also planned; a
pilot project on satellite based developmental
communication and training network for rural development
will be carned out in Jhabua district of Madhya Pradesh.

[English]
Hoardings

192. SHRI TARA SINGH : Will the Minister of URBAN
AFFAIRS AND EMPLOYMENT be pleased to state :

(a) whether attention of the Government has been
drawn to newsitem captioned “Hoardings may be banned
in residential area" appearing in Statesman dated
December 31, 1995;

(b) if so, whether the rampant proliferation of
hoardings are posing serious threat to the aesthetics of
capital,

(c) if so, whether hoardings are also causing
accidents on roads in the capital; and

(d) if so, by when a decision to remove all hoardings
is likely to be taken by the Government ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
Yes, Sir.
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(b) Delhi Urban Art Commission has formulated
detailed guidelines in consultation with local bodies for
regulating the erection of hoardings/outdoor publicity
furniture. )

(c) No such case has come to the notice of the
Government,

(d) There is no proposal to ban the hoardings
altogether. The guidelines/bye-laws, inter alia, provide for:

(i) Restrictions on locations of commercial
hoardings; :

(i) Prescription of the maximum size, height and
area of the sign-boards;

(i) Prohibition of erection, exhibition, fixation,
retention or display of advertisements and
hoardings without written permission of the local
body.

[Translation]
Admission in Kendriya Vidyalayas

193. SHRI UPENDRA NATH VERMA : Will the PRIME
MINISTER be pleased to state:

(a) the number of applications for the admission in
Kendriya Vidyalayas received during 1995-96 academic
session and the number of applicants who got admission
during the above period;

{b) whether the number of student seeking admission
in Kendriya Vidyalays is increasing rapidly;

(c) it so, the precentage of annual increase; and

(d) the steps being taken by the Government to
ensure that all the applicants get admission ?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCES DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA) : (a) to (d). Kendriya Vidyalaya Sangathan
has intimated that they do not maintain statistics in the
total number of applications/registrations for admission in
various Vidyalayas. 71,172 fresh admissions have been
granted to class-| during 1994-95.

The demand for admission is increasing every year. In
order to meet this demand, new Vidyalayas and additional
sections are sanctioned, subject to availability of
infrastructural facilities and financial resources.

National Judicial Commission

194. SHRI RAM VILAS PASWAN : Wili the PRIME
MINISTER be pleased to state :

(a) whether the Government have constituted a
National Judicial Commission:

(b) if so. the names of the members thereof:
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(c) whether any member of the commission belong
to Scheduled Castes/Scheduled Tribes Community; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS. (SHRI H.R.
BHARDWAL) : (a) No, Sir.

(b) to (d). Does not arise.

[English]
Supply of Russian Arms

195. SHRI SRIKANTA JENA : Will the PRIME
MINISTER be pleased to state :

(a) whether Russia has been delaying delivery of
the MIG-29 M aircraft meant for the |AF:

(b) it so, the number of MIG-29 M aircraft to be
delivered by the Russian Government under the agreement;

(c) the reasons for non-delivery of these aircraft by
Russia; and

(d) the steps taken by the Government to resolve
the issue ?

THE MINISTER OF STATE IN THE MINISTRY OFfF
DEFENCE (DEPARTMENT OF DEFENCE-RESEARCH
AND DEVELOPMENT) AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) There has been no delay in delivery
of aircraft from Russia.

(b) to (d). Do not arise.

[Translation]
IAS/IPS/IFS Officers in States

196. SHRI N.J. RATHVA : Will the PRIME MINISTER
be pleased to state :

(a) the details of officers. serving in vanous States
particularly in Gujarat as on date who are eligible for IAS’
IPS/IFS (Indian Forest Service) cadre and the details of
the S.C/S.T. officers among them. State-wise;

(b) whether some State Governments, particularly
the Government of Gujarat have sent certain proposals to
the Union Government seeking nomination of these officers
in the IAS/IPS/IFS cadre:

(c) if so. the State-wise details thereof and the
number of S.C/S.T. officers therein and whether 1t is in
accordance with the reservation rules, and if not. the
directives given by the Union Government in this regard:

(d) the progress made so far with regard to such
proposal submitted by State Government. and

(e) the time by which these proposals will be
accepted and the reason tor delay in it ?
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THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMATI MARGARET
ALVA) : (a) Statement-| Indicating-the number of officers
who stand included in the Select List and are eligible for
appointment to the IAS/IPS/IFS (Indian Forest Service) and
the number of officers belonging to S.C./S.T. among them,
State-wise is enclosed.

(b) Statement Il indicating the number of officers for
whom proposals for appointment to the IAS/IPS/IFS were
sent by the State Governments and the S.C/S.T. officers
among them, State-wise, is enclosed.

(c) to (e). The Reservation Rules are applicabie at
the time of initial recruitment to the State Services by all
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the State Governments under the Constitutional
Provisions. The empanelment of SCS/SPS/SFS officers
for appointment to the |AS/IPS/IFS respectively is done
by a Selection Committee comprising of senior officers

. from'the State and Central Governments and chaired by

the Chairman/Member, Union Public Service Commission.
The Selections are made on merit on the basis of service
records of the officers maintained by the State
Government. The appointment of the officers included in
the Select List is made by the Central Government on
seceipt of proposals from the State Governments to that
effect. All the proposals received from the State
Governments for appointment of those officers included
in the Select List unconditionally have been considered
and the appointments notified by the Central Government
without any delay.

STATEMENT-| _
Number of Officers included in the Select List for 1995-96.

No. Name of the Total SC . ST
State IAS P IFS 1AS IPS IFS I1AS IPS IFS
1. Arunachal Pradesh "3 2 - 1 - - 2 2 -
2. Andhra Pradesh - 6 - - - - - . .
3. Assam - 4 - - - 9 - . - .
4. Bihar S 8 8 - 3 - - 1 -
5. Goa 2 - - - - - - - -
6. Gujarat 6 3 - - 1 - 1 17 -
7. Haryana - 5 - - 1 - - - -
8. Himachal Pradesh 3 ‘3 - 1 1 - . . .
9. Jammu & Kashmir 25 1 42 - - - - - -
10. Karnataka 6 2 3 1 - - 1 - -
11. Kerala 1 11 4 - 1 - - - -
12. Madhya Pradesh 15 7 13 3 1 1 5 2 -
13. Maharashtra 10 2 2 3 1 . 1 . .
14. Manipur 4 4 2 - - - 2 -
15. Meghalaya 3 .3 2 - - - 3 3 2
16. Mizoram . 3 2 - - - - 1 - -
17. Nagaland ' .6 - 3 - -7 3 - . 3
18. Orissa 21 3 - - - - - -
19. Punjab .8 13 2 3 3 2 - oL - .
20. Rajasthan 19 - 2 - - 3 -
21. Sikkim ) 2 3 - - - - 2 3 -
22. Tamil Nadu 7 11 .6 1 - 1 - - -
23. Tripura L4 2 2 1 1 . v - - -
24. Uttar Pradesh 10 16 - 1 4 - - - -
25. Union Territories 5 2 - 2 - - . 1 -
‘26. West Bengal 9 4 7 - 1 - . 1 .
Grand Total 172* 127* 96* 19 19 4 22 16 5

* Figure includes 46 in IAS,-30 in IPS and 31 in IFS in the wait list towards filling up unforeseen vacancies during .

the year.
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STATEMENT-I

Number of Officers for whome proposals for appointments were received from the Stateé Governments during 1995-96

No. Name of the Total SC ST
State - IAS IPS. IFS IAS IPS IFS IAS IPS IFS
1. Arunachal Pradesh 1 - - 1 - - - - -
2. ‘Andhra Pradesh T 4 - . . . . . .
3. Assam ‘ - 2 . - . - . . .
4. Bihar . . 7 . . i i . i
5. Goa . - - - - - - - . -
6. Guijarat 2 - - - . - . . .
7. Haryana . . - 3 - - 1 - - - -
8. Himachal Pradesh ' 2 1 - 1 N N . . .
9. Jammu & Kashmir 21 9 28 . . ) . . i
10. Karnataka 5 . 2 1 1 - - - - -
11. Kerala - 6 - - 1 - - - R
12. Madhya Pradesh 12 3 8 3 . 2 1 -
13.  Maharashtra - - 2 - - 1 - -
14. Manipur - 2 - - - - . 1

15. Meghalaya 1 2 2 - - - 1 2 2
16. Mizoram 2 - - - - 1 . -
17. Nagaland . - - 2 - - - - 2
18. Orissa 18 2 - - . . . ; 3
19. Punjab 6 12 2 2 3 2 . . .
20. Rajasthan 16 - - 1 - - 3 - -
21. Sikkim - - - - - - - - -
22. Tamil Nadu ) 4 8 3 1 - 17 - - -
23. Tripura 1 - - - - - - - -
24. Uttar Pradesh 5 14 - - 4 - - - -
25. Union Territories 2 - - - - - - - -
26. West Bengal 6 3 5 - 1 - - 1 -
Grand Total 113 ‘ 73 58 12 10 3 8 5 4

[English] (c) whether his Ministry has asked the State

Governments of the progress made in the devolution of

Local Bodies financial and administrative powers to these local bodies;

197. SHRI SHANKERSINH VAGHELA : Will the
Minister of URBAN AFFAIRS AND EMPLOYMENT be
Pleased to state :

(a) whether his Ministry held a meeting with all the
heads of local/Municipal bodies in the country with a vigw
to assess the_problems being faced by these bodies;

(b) if so, the salient features of the conclusions
emerged therefrom; i

and

(d) if so, the response of the State Governments
received by the Union Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
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Yes, Sir. The Department of Urban Employment and Poverty
Alleviation had convened a Conference on 19-20
December, 1995 at New Delhi which was attended to by
Ministers of Housing, Urban Development and Local
Administration of various States, Secretaries and officials
of the State Governments, Mayors, Presidents and
Chairmen of the elected local bodies. The Minister of Urban
Development also participated in the Conference and
chaired one of the sessions which dealt on the issues of
Constitution (74th Amendment) Act and the problems of
local/Municipal bodies.

The Department of Urban Employment & Poverty
Alleviation also held a second meeting on 15.1.1996 in
which Ministers and Secretaries in-charge of Urban
Development/Local Government participated.

(b) The salient features of the conclusions emerged
from the above meetings are as under :-

(i) Administrative and financial powers (as
envisaged in the Constitutions (74th Amendment
Act) should be devolved on Urban local bodies
in a speedy manner.

(i) Specific development funds should be created
to assist municipalities in undertaking self-
sustaining civic programmes including
development of infrastructure.

(iii) Waste Management practices in towns and cities
should be improved considerably and facilities
be strengthened.

(iv) HUDCO should play a stronger role in assisting
municipalites in the implementation of vanous
schemes

(c) VYes. Sir.

(d) The responses received from the State
Governments indicate that the provisions in the old
Municipal Arts have been amended to bring them in
contormity with the Constitution (74th Amendment) Act.

[Transiation]
.Railway Lines
198. SHRI MOHAMMAD ALI AHSRAF FATMI :
SHRI KASHIRAM RANA :
SHRI MAHESH KANODIA :
Will the PRIME MINISTER be pleased to state :

(a) whether the Government have taken steps to
convert unprofitable Railway lines into profitable ones under
the North-Eastern and Western Railway: and

(b) 1t so, the number of unprofitable Railway lines in
1993-94 made profitable in 1994-95 ?

THE MINISTER OF STATE IN THE MINISTRY OF
AMLWAYS (SHRI SURESH KALMADI) : (a) and (b). As a
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result of several measures taken by the Railway, the
earnings have generally increased on the unremunerative
lines but not adequately so as to make them remunerative
lines.

[English]
Frequency of Rajdhani Express

199. SHRI GOPI NATH GAJAPATHI : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government have any proposal to
increase the frequency of New Delhi-Bhubaneswar
Rajdhani Express; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) There is no
proposal at present.

(b) Does not arise.
Cleanliness Drive

200. SHRI RABI RAY : Will the PRIME MINISTER be
pleased to state :

(a) whether the Raillways have launched a
cleanliness dnve in January, 1996.

(b) if so, the details thereot. and

(¢) the amount spent and the progress made in this
regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) and (b). With
a view to improving the standard of cleanliness at stations
and in trains, an action plan has been formulated and a
cleanliness drive has been launched from 1.1.1996. The
action plan includes intensive inspection by Senior Officers
at stations and in trains, repairing of toilets, provision of
dustbins, travelling safaiwalas on trains, setting up of ‘May
| Help You' Booths for cleanhiness. introduction of ‘Pay &
Use' system toilets and entrusting the cleanliness work to
Non-Governmental Organisations like Sulabh International,
filling up of vacancies of safaiwalas. engaging part-time
safaiwalas etc.

(c) The progress made so far broadly is as under -

1. 7946 inspections of Stations and 6833 of trains
have been conducted by the ofticers.

2. Repairs of 3.891 toilets have been undertaken
so far

3. Pay & Use System for toilets has been
introduced at 398 stations and cleanliness work
has been entrusted to NGOs like Sulabh
International at 193 stations.

4 11000 dustbins have been provided at various
railway stations.
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5. Travelling safaiwalas have been provided in 284
trains.

6. More than 1500 full time/part time safaiwalas
have been engaged.

7. 'May | Help You' Booths for cleanliness have
been set up at 246 stations.

8. Advertisement Boards/Hoardings have been
rearranged at important stations to give a decent
look, to stations.

9. Posters, banners on cleanliness have been
displayed at prominent locations at all important
stations.

10. Announcements on cleanliness are being made
at all stations provided with Public Address
System.

The information regarding amount spent by the
Railways on cleanliness is being collected.

[Translation]
Yoga in Schools
201. SHRI PANKAJ CHOWDHARY
SHRI PRABHU DAYAL KATHERIA :
Will the PRIME MINISTER be pleased to state

(a) whether the Government propose to start yoga
classes in the schools of Uttar Pradesh and some other
States;

(b) if so. the details thercof. State-wise, and

(c) the financial assistance to be given by the Union
Government for the purpose. State-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT OF
EDUCATION) (DR. KRUPANSINDHU BHOI) «a) to (c).
Starting of Yoga Classes in State run schools comes under
the purview of the State Governments concerned However.
the Central Government is implementing the Centrally
Sponsored Scheme of ‘Promotion of Yoga in Schools’. under
which financial assistance 1s provided to State
Governments/Yoga Institutions. for training of teachers in
yoga. Financial assistance amounting to Rs. 29.97 lakhs.
Rs. 60 00 lakhs and Rs. 25.31 lakhs has been provided to
the States under this Scheme during 1992-93. 1993-94
and 1994-95 respectively.

[English]
Funding of Elections
202. SHRI PRABHU DAYAL KATHERIA .
SHRI LOKANATH CHOUDHURY .
Will the PRIME MINISTER be pleased to state :
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(@) whether in view of recent disclosures made in
Jain Hawala case, the Government propose to expedite
decision on State funding of elections;

(b) it so. the details thereof: and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS (SHR! H.R
BHARDWAJ) : (a) and (b). Government has recently he'd
consultations with Political Parties on certain aspects of
election expenses and funding thereof. The matter s
receiving active consideration of the Government

(¢) Does not arise.

[Translation]
Inclusion of Books in Curriculum
203. SHRI DEVI BUX SINGH
SHRI SANTOSH KUMAR GANGWAR .
Will the PRINE MINISTER be pleased to state .

(a) whether the Government are aware that the
books included in the curncula in Uttar Pradesh are the
same as were heina taught ive yrars back and which
contain the informaten about the late Pnme Minister:

(b) if not. the rcasons theretor: and

(c) the steps taken proposed to be taken in this
regard ?

THE MINISTER Of STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT OF
EDUCATION) (DR KRUPASINDHU BHOI) : (a) to (c). The
information is being collected and will be laid on the Table
of the Sabha.

[English]
Gauge Conversion
204 SHRI CHHITUBHAI GAMIT
SHRI GABHAJI MANGAJI THAKORE -
Will the PRIME MINISTER be pleased to state

(a) whether any feasibility report for the conversion
of Ahmedabad-Himmatnagar and Ahmedabad-Viapur
Railway Lines into broadgauge 'ines have been prepared:

(b)  whether report has v :n sent to the Government
ot Gujarat for comments. and

(c) 1t so. the detals of acticn plan and when the
construction works are hkely to be taken in hand and the
datc of their completion ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) - (a) Survey has
been done tor conversion of Ahmedabad-Himmatnagat-
Udaipur-Chittorgarh. No survey has been done tor
conversion of Ahmedabad-Vyapur section
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(b) No Sir. This is not required as per the prescribed
procedure.

(¢) Ahmedabad-Himmatnagar is inciuded in the first
phase of Action Plan and will be taken up in the IX Plan
period. Ahmedabad-Vijapur will be considered alongwith
the remaining lines when the next phase ot Action Pian is
taken up sometime in the Xth Plan period.

Issue of Notices by DDA

205. SHRIMATI GEETA MUKHERJEE : Will the
Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to state :

(a) whether the Delhi Development Authority has
issued notices to some institutes foar misuse of plots allotted
to them in the Qutab Institutional Area in Delhi;
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(b)
(c)

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
Yes, Sir. -

if so, the details thereof; and

the action being taken thereon ?

(b) Details of institutes to which notices have been
issued for misuse of plots allotted in- Qutab Institutional
Area in Delhi are given in the enclosed statement.

(c) Action for cancelliation of lease deed has been
initiated against the defaulter allottees/lessees under the
terms and conditions of lease deéd.

STATEMENT

S. No. Name of the Society

Locality

Nature of misuse

1. Automobile Association Upper India

C-8. Qutab Instl. Area

Rented out to electric company.

2. Ganesh Natya Sala C-16  -do- Rented out to Craft & Electronic Co.
3. Gurunanak Foundation A-5, -do- Rented out to ABS (Multi National)
4. United School Organisation A-13, "-do- Rented out to Hostel facilities.
5. Nagri Parcharini Sabha A-16, -do- *° Rented out to Odin Apple (Computer) & SRF
6. Institute of Socialist Education A-1, -do- Rented out to Canara Bank, Restaurant &'
. Hostel.
7. Fertiliser Association of India A-3, do- Rented out to Rallies India.
8. All India Federation of the Deaf A-4, .-do- . Ranted out to Wahakal Advertising Agency
L]
Need for Glasnost Manual of Office Procedure prescribes the methodology to
- be adopted for treatment of classified papers. In addition

206. SHRI RAJNATH SONKAR SHASTRI : Will the

PRIME MINISTER be pleased to state :

(a) whether the general perception is that most of
the Government functioning is shrouded in secrecy and
confidentiality which facilitate corruption, waste, inefficiency
and all kinds of malparactice and maladministration; and

(b) if, so the action proposed to be taken by the
Govenment to make the functioning of the Government
more transparent and open and to make it incumbent on
the Government to respond fo the letters of the elected
representatives of the people ?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANGES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMATI MARGARET
ALVA) : (a) and (b). The need to inform the people about
the activities of the Government has to be balanced against
the need is protect information, the disclosure of which

would not be in national interest. The Central Secretariat -

to the Official Secrets Act, 1923, the Departmental Security

* Igstructions area also in vogue in all the Government

organisations for safeguarding of such information in the
possession of the Government, the unauthorised disclosure
of which would cause embarrassment to the Government
in its functioning. However, in pursuance of the scheme of
Responsive Administration which form part of the Twenty
Point Programme, a number of steps have been taken by
Ministries/Departments towards simlification of rules and
procedures, enforcement of accountability and delegation
of authority, which also include streamlining of the existing
procedures, demystification of rules, simplification of various
forms prescribed for obtaining services from governmental
agencies and issue of hand books, pamphlets, hand bills,
etc. on the rules and procedure followed by different
governtent organisations.

2. Suitable provisions exist in the Central Secretariat
Manual of Office Procedure for sending prompt replies*to
letters received from the Members of Parliament. According
to these provisions the communications received from
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Members of Parliamenf will be replied to within 15 days.
Where delay is anticipated in sending a reply or where
information has to be obtained from other Ministry or
another dffice, an interim reply will be sent within a fornight
indicating the possible date by which the final reply can be
given. If any such communication is wrongly addressed to
a Department, it will be transferred within three days to the
appropriate Department under intimation to the Member of
Parliament concerned. Normally information sought by a
Member should be.supplied unless it Is of such a nature
that it would have been denied to him even if asked for on
the floor of the Houses of Parliament.

[Translation]
Jechnical Education Institutions’
207. SHRI MANJAY LAL :
SHRI RAM PRASAD SINGH :
Will the PRIME MINISTER be pleased to state :

(a) whether the Government are aware of the acute
shortage of technical education institutions in the country;

(b) if so, whether the Government have formulated
or propose to formulate any scheme to open more technical
education institutes with the help of private sector and
foreign investors;

(c) if so, the details thereof; and
(d) it not, the reasons thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF CULTURE) (KUMARI
SELJA) : (a) to (d). All India Council for Techni¢al Education
(AICTE) has been set up under AICTE Act, 1987 with a
view to ensure proper planning and co-ordinated
development of the technical education system throughout
the country, the promotion of qualitative improvement of
such education in relation to planned quantitative growth
and the regulation and proper maintenance of norms and
standards in the technical education system. Such of the
proposals from private trusts/societies which are financially
and academically viable and have the potential to meet
the future technical manpower requirements, are considered
by the Council for approval in accordance with the
procedure as prescribed under the regulations.

Extension of' Train

208. SHRIMATI PRATIBHA DEVI SINGH PATIL : Will
the PRIME MINISTER be pleased to state :

(a) whether the people of Ahmadnagar have been
demanding for the past many years for extension any
express train running from Bombay to Pune upto
Ahmednagar; .

(b) it so, whether the Government are considering
to meet the above demand;
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(c) . it so, the details thereof; and
(d) if not. the reasons therefo} ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) to (d).
Demands for extension of Bombay-Pune trains upto
Ahmednagar have been examined but not found feasible
due to operational and resource constraints.

(English]
Kashmiri Migrants

209. SHRI MOHAN RAWALE : Will the PRIME
MINISTER be pleased to state :

(a) whether a delegation of Kashmiri migrants met
the Prime Minister in January, 1996 and presented to him
a memorandum of demands for better facilities for the
migrant families. living in camps in Delhi and other places:

(b) if so, the details thereof; and
(c) the reaction of the Government thereto ? }

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY AND DEPARTMENT
OF SPACE AND MINISTER OF, STATE IN THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHR! BHUVNESH
CHATURVEDI) : (a) to (c). A delegation of Kashmin -
migrants met the Prime Minister on 20 January. 1996. The
declegation itner-alia demanded their quasi-permanent

_settlement, job and business opportunities, protection of

their properties left in the Kashmir Valley. revision of the
scale at which relief is being paid to them. and better
educational facilities for their children. It was clarified to
them that Government's pqlicy did not envisage their
permanent settlement outside the Valley and whenever
conditions conducive to their return are created. they will
go back to their native places. In thé meanwhile, the needy
migrants are being provided with sustenance support by
the States/ Union Terrotories where they are living at
present. The J & K Government have taken steps for
inventorisation and protection of their properties left behind
in the Valley. Problems of the Kashmiri migrants and their
demands are being continously reviewed by the
Government and all possible measures being taken to
improve their condition.

[Translation]
Hindi Shikshan Parangat

210. SHRIMATI KESHARBAI SONAJI KSHIRSAGAR
Will the PRIME MINISTER be pleased to state :

(a) whether Kendriya Hindi Sansthan, Agra is
conducting Hindi Shikshan Parangat course .through
correspondence also;

(b) if so. whether such course has got the
Government recognition;
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(c) whether the teachers trained through this course
are deemed equivalent to the graduate teachers; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT OF
EDUCATION) (DR. KRUPASINDHU BHOI) : (a). Yes, Sir.

(b) and (c). The course has heen recognised by the
Government of India equivalent t» B1 B Ed. degree of an
Indian University for the purpose of employment under the
Central Government for the specific purpose of teaching
Hindi in High School/Higher Secondary Schools/Colleges
and Training Institutiosn etc.

(d) Does not arise.
[English]
Research Course in Science and Technology

211 SHRI C SREENIVAASAN : Will the PRIME
MINISTER be pleased to state :

(a) whether it is a fact that there has been a fall in
the number of research students in Science and Technology
courses during the last three years:

(b) if so, the reasons therefor; and

(¢) the steps taken/propsed to be taken by the
Government to encourage the students in this field ?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMEN" (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF CULTURE) (KUMARI
SELJA) ta) to (c) The statistical data on enrolement of
Doctoral and Post-Doctoral students in general during the
iast three years as compiled by the Ministry of Human
Resource Development does not show any declining trend
Details of research students in Science and Technology
are not separately available.
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Development of Slums

212. SHRI HARISINH CHAVDA : Will the Minister of
URBAN AFFAIRS AND EMPLOYMENT be pleased to
state :

(a) the amount of funds earmarked for the
development of slums in the country during the Eigth Five-
Year-Plan period;

(b) the details of the amount allocated to the States,
State-wise; and

(c) the steps taken by the Government of Gujarat
for the clearance of slums and for development of slums
areas In different cities of the State ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
and (b). The only Plan Scheme for the development of the
slums is the Environmental Improvement of Urban Slums
(EIUS) wherein tunds are allocated by the State
Government from its own resources. The Union Government
monitors this scheme at the State level. The outlay for the
EIUS during the Eighth Five Year Plan period 1s as under :-

Year . Rs. Lakhs
1992-93 7964.00
1993-94 7432.50
1994-95 7847.50

1995-96 (Provisional) 10833.00

A statement indicating the State-wise allocations during
the Eighth Five Year Plan period is enclosed.

(c) The present policy of the Uninn Government lays
cmphasis on the environmental imj:rovement of urban
slums rather than massive clearance and resettlement
Under the scheme of EIUS. basic amenities ke water
supply. drainage. community baths and latrines. widening
and paving of lanes and street lighting are provided in the
urban slums.

STATEMENT

State-wise & Year-wise outlays for EIUS during the Eighth Five Year Plan Period

Si. No. States/UTs 1992-93 1993-94 1994-95 1995-96
(Provisional)

(Rupees in lakhs)
1. Andhra Pradesh 433.00 401.50 292.00 191.50

2. Arunachal Pradesh - .
3. Assam 35.00 35.00 40.00 60.00
4. Bihar 350.00 390.00 300.00 300.00

5. Goa 5.00 1.50

6. Gujarat 220.00 300.00 325.00 600.00
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SI. No. States/UTs 1992-93 1993-94 1994-95 1995-96
(Provisional)
(Rupees in lakhs)

7. Haryana 200.00 190.00 253.00 500.00
8. Himachal Pradesh 63.00 73.00 73.00 81.00
9. Jammu & Kashmir 90.00 90.00 88.00 100.00
10. Karnataka 845.00 912.00 859.00 859.00
11. Kerala 90.00 130.00 110.00 160.00
12. Madhya Pradesh 675.00 510.00 582.00 598.00
13. Maharashtra 1217.00 1974.00 1500.00 4162.00
14. Manipur 25.00 30.00
15. Meghalaya 40.00 40.00 40.00 40.00
16. Mizoram 10.00 10.00 10.00 10.00
17. Nagaland - -
18. Orissa 90.00 81.00 56.00 80.00
19. Punjab 175.00 175.00
20. Rajasthan 365.00 370.00 400.00 445.00
21. Sikkim 6.00 5.00 6.00
22. Tamil Nadu 260.00 230.00 330.00 526.00
23. Tripura 50.00 55.00 55.00 50.00
24. Uttar Pradesh 785.00 785.00 785.00 794.00
25. West Bengal 1050.00 700.00 500.00 270.00
Union Territories
1. A & N Islands 10.00
2. Chandigarh - . 300.00 -
3. Daman & Diu 5.00 4.50 3.50 1.50
4. Delhi 820.00 900.00 900.00 960.00
5. D & N Haveli - - - -
6. Lakshdweep - -
7. Pondicherry 50.00 40.00 40.00 45.00
Total 7964.00 7432.50 7847.50 10833.00
[Translation] (b) 1t so the details thereof. and
Train From Delhi to Howrah (¢) it not. the reasons theretor ?
213. SHRI PREM CHAND RAM : Will the PRIME THE MINISTER OF STATE IN THE MINISTRY OF
MINISTER be pleased to state : RAILWAYS (SHRI SURESH KALMADI) : (a) No. Sir
(a) whether the Government have any proposals to (b) Does not anse.

introduce a new train for Howrah from Delhi via Gaya-

Nawada; (c) Operational Exigencies and resource constramts
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Dr. Satish Chandra Committee

214. SHRI A. INDRAKARAN REDDY : Will the PRIME
MINISTER be pleased to state :

(a) whether the Committee headed by Dr. Satish
Chandra has submitted its report;

(b) if so, the details of its recommendations; and
(¢) the Governments reaction thereto ?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMATI MARGARET
ALVA) : (a). Yes, Sir.

(b). and (c). Dr. Satish Chandra Committee, which
examined the demands for introduction of all the Indian
Languages included in the VIlith Schedule to the
Constitution as a medium in all the examinations of UPSC
and for discontinuance of compulsory English paper in
‘these examinations, submitted its report to the Government
in 1990. The Government is still examining its
recommendations. As the issues are important and have
evoked diverse reactions, Government's effort is to arrive
at a consenses.

Prime Minister Rozgar Yojana

215. SHRI SUDHIR SAWANT : Will the Minister of
INDUSTRY be pleased to state :

(a) the details of the applications pending with the.

Office of the Commiss.oner of Industries, Government of
NCT of Delhi, CPO Building, Kashmere Gate, Delhi since
October, 1993 under PMRY;

-(b) the reasons for their pendancy of applications
received in October, 1993 in each case;

(c) whether any responsibility has been fixed by the
Government in this regard;

(d) if not, the reasons therefor;

(e) whether any action if proposed to be taken
against the erring officials; T,

(f) . if not, the reasons therefor;

(g) whether any stipend is being paid to the trainees
under the scheme during the period of compulsory training
for the beneficiaries;

(h) if so, the details thereof; and
(i) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF SMALL SCALE
- INDUSTRIES AND AGRO AND RURAL INDUSTRIES)
(SHRI M. ARUNA CHALAM) : (a) As per the reports
received from the office of the Commissioner of Industries,
Government of National Capital Territory of Delhi, they have
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no applications pending with them under PMRY. All the
applications under PMRY received by the office of the
Commissioner of Industries have been screened and
eligible application sponsored to the banks for sanctioning/
disbursement of loans. Some of the applications sent to
the banks are however being returned from time to time
for diverting to other banks or for some clarification. Such
applications are sent back after re-allocation of the banks
an giving clarification where required. This is a continuous
process. :

(b) Not applicable in view of (a) above.

~(c) Not applicable in view of (a) above.
(d) Not applicable in view of (a) above.
(e) Not applicable in view of (a) above.
(f) Not applicable in view of (a) above.
(g) Yes. Sir

(h) 518 candidates have already been disbursed
stipend amounting to Rs. 2,00, 876/-. Cases which were
sanctioned dunng 1993-94 were given stipend @ Rs. 500/
- per trainee. Cases sanctioned during 1994-95 onwards
are being given stipend @ Rs. 300 per trainee. Trainees
under service and business category being trained from
Feb., 96 will be given stipend @ Rs. 150/- per trainee as
training period has been reduced to 10 working days.
However, trainees under Industry category will continue to
get stipend @ Rs. 300/- per trainee as per guidelines issued
by DC (SSI). °

(i) Not applicable in view of above.
Ministries Without Secretary

216. SHRI SRIBALLAV PANIGRAHI : Will the PRIME
MINISTER be pleased to state : :

“(a) the details of Ministries without Secretary as on
15th February, 1996;

(b) - the reasons for not filling up the posts; and

(d) the details of the SC/ST IAS officers appointed
as Secretaries since April, 1995 till date ?

THE MINISTER OF STATE WN THE MINISTRY OF
PERSONNEL, PUBLIC GRIENVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMATI MARGARET
ALVA) : (a) No Ministry was without a Secretary as on
15.2.1996.

(b) Does not arise in view of (a) above.

(c) One Scheduled Tribe and 3 Scheduled castes IAS
officers were appointed as Secretaries since April, 1995.

Increase in Pension
217. SHRI ANNA JOSHI :
PROF . PREM DHUMAL :
Will the PRIME MINISTER be pleased to state :
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(a) whether one time increase in the pension as per -

the rank of soldiers was agreed upon from January 1,
1992 and implemented;

(b) it so, the details thereof;

(c) the total amount incurred by the Government
annually on account of one-time increase in pension;

(d) whether as per a clause of this agreement, some
percentage of the one time increase is reduced if the retired
soldier serves for one year and more in any Government,
Semi-Government or Public Undertakings after his
discharge from the army:

(e) if not, the reasons therefor;

(f) whether the Government propose to reconsider
to discontinue this clause; and

(g) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (DEPARTMENT OF DEFENCE-RESEARCH
AND DEVELOPMENT) AND MINISTER OF STATE IN THE
MINISTRY 'OF PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) Yes, sir. Orders for payment of One
Time Increase (OT!) in pension of those Armed Forces
personnel who retired before 1.1.1986 were issued on
16.3.1992 and 25.2.1994. These orders are effective from
1-1-1992 and have since been imptemented.

(b) Upto 31.12.1995, 5,72,828 Armed Forces
pensioners have been sanctioned OTI in their pension.

" (c} It is estimated that the scheme of OTI would
involve an expenditure of Rs. 140 crores per annum.

(d) to (g). As per the orders, those Armed Forces
‘pensioners who retired before 1.1.1986 and were re-
employed for less than 10 years in civil posts under the
Governmerit or under Public Sector Undertakings, semi-
Government organisations, etc., have been granted OTl in
their pension on a graded scale depending upon the period
of their re-employment. The Armed Forces pensioners re-
emplyed for 10 years or more are not eligible for OTI.
Armed Forces pensioners who retired before 1.1.1986 have
been granted one time increase in their pension of the
consideration that they had truncated career and retired
from service much earlier than their counterparts in the
civil services. Since this condition is not fulfilled in the
cases of those Armed Forces pensioners who get
employment in civil services after retirement from the Armed
Forces and continue in service till the normal date of
retirement in civil and earn second pension, they have not
been granted OTI.

[Translation]

Opening of Central University

218. DR. LAL BAHADUR RAWAL : Will the PRIME
MINISTER be pleased to state :

(a) ‘whether the Government propose to open Central
University in the country during 1996; and

‘(b) it so, the details thereof, state-wise ?

PHALGUNA 9, 1817 (Saka)

Written Answer 58

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF CULTURE) (KUMARI
SELJA) : (a) and (b) Bills for establishment of Antarrashtriya
Hindi Vishwavidyalaya and Maulana Azad National Urdu
Univesity are pending consideration in Parliament.

Crash of Aircraft

219. SHRI SANTOSH KUMAR GANGWAR : Will the
PRIME MINISTER be pleased to state :

(a) the number of aircraft crashed due to bird-hit at
Bareilly Air Force Aerodrome during the last three years:

(b) the financial loss suffered as a result thereof:
and

(c) the steps being taken to prevent the recurrence
of such accidents in future ?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (DEPARTMENT OF DEFENCE-RESEARCH
AND DEVELOPEMENT) AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) to (c). No IAF Aircraft has crashed at
Bareilly due to bird hit during the last three years. Hence,
no financial loss ‘has been suffered in this regard.

[English]
lllegal Occupation of Flats

220. SHRI SYED SHAHABUDDIN : Will the Minister
of URBAN AFFAIRS AND EMPLOYMENT be pleased to
state :

(a) the number of Government accommodation units
of Type | to Type VI, type-wise, available for allotment to
the entitled persons as on April 1, 1995;

(b) the categories of entitled persons. for each type
of accommodation;

(c) the total number of units which stood duly alloted
on April 1, 1995, type-wise :

(d) the total number of out of turn allotments- included
in the above, type-wise;

(e) the total number ot units which are under non-
entitled but authorised occupation as on Apnl 1, 1995.
type-wise;

(f) the total number of units which are under non-
entitied and unauthorised occupation as on April 1, 1995,
type-wise,;

(g) whether the Government have formulated any
guidelines for out of turn allotment and for allotment to
non-entitled persons; and

(h) the steps taken by the Government for vacation
of unauthonsed occupants, entitied or non-entitied ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
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AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
The total no. of housing units in each of the types is as
follows - )

Type " Number
(as on 31.12.95)

A 16448
B 23204
Cc 16100
D 5001
D (Special) 372
E 1848
Vi 526

(b) A statement on the eligibility for each of the above
types is enclosed.

(c) to (f) * Infromation is being collected and will be
laid on the Table of the Sabha.

(g) Out of turn allotments are made in relaxation of
the provisions of the Allotment Rules 1963 and no specific
guidelines have been prescribed in this regard. The whole
question of out of turn allotment 1s pending before the
Supreme Court and the matter 1s subjudice. However.
guidelines already exist for allotment of General Pool
accommodation in respect of non-entitled persons/
Organisations such as Freedom Fighters, Journalists,
Artists, Miscellaneous categories and political parties.

(h) Action has been taken under Public Premises
(Eviction of Unauthorise Occupants) Act. 1971 to get the
houses vacated, whenever an occupation becomes
unauthorised.

STATEMENT
Type of  Eligibility as per Limited applications
Quarter allotment Rules invited for the allotment
year -1994-95
| Rs. 750-949/- Rs. 750-949/- and those
who joined upto 31.12.85.
1] Rs. 950-1499/- Rs. 950-1499/- and those
who joined upto 30.12.74.
il Rs. 1500-2799/- Rs. 1500-2799/- and
thdse who joined upto
30.6.71.
Rs. 2800-3599/- and

v Rs. 2800-3599/-
i those who joined upto
.30.6.71.

Ofticer with basic pay not
less than Rs. 4250/- p.m.
as on 1.10.93.

Officer with basic pay not
less than Rs. 5000/- p.m.
as on 1.10.93.

IV (Spl.) Rs. 3000-3599/-

V(A) Rs 3600-4499/-
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Type of
Quarter

Eligibility as per
allotment Rules

Limited applications
invited for the allotment
year 1994-95

V(B) Rs. 4500-5899/-  Officer with basic pay not
less than Rs. 6100/- p.m.

as on 1.10.93.

Ofticer with basic pay not
less than Rs. 6300/- p.m.
as on 1.10.93.

Officer with basic pay not
less than Rs. 6700/- p.m.
as on 1.10.93.

VI(A) Rs. 5900-6699/-

VI(B) Rs. 6700-7299/-

[Translation]
Nepa Newsprint Paper Mill

221. SHRI SURENDRA PAL PATHAK : Will the Minister
of INDUSTRY be pleased to state :

(a) whether Nepa Newsprint Paper Mill of the public
sector has obtained the sanction of the Cabinet Committee
on Economic Affairs for private participation without
approval of the BIFR;

(b) it so. the details thereof and the reasons therefor:

(c) whether the Government have initiated action
towards privatisation on the basis of the above sanction;
and

(d) if so, the reasons theretor ?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DR. C. SILVERA) : (a) to (b). Nepa Ltd.
incurred substantial losses during 1993-94 and 1994-95.
The Compnay formulated a revival proposal envisaging
additional investment of about Rs. 280 crores to become
viable in the long run and Government decided to invite
offers for participation of private sector in the Company in
this regard. The Compnay is not yet under reference to
BIFR.

[English]
Tarapur Atomic Power Station

222. SHRI RAM NAIK : Will the PRIME MINISTER be
pleased to state :

(a) whethar the Government are aware that“some
retired employees of Tarapur Atomic Power Station (TAPS)
have died due to cancer and some are undergoing
treatment in station’s hospital;

(b) whether such deaths occurred due to scant
attention paid to radiation detection at TAPS;

(c) whether adequate compensation had been paid
to the dead ex-employees; and

(d) the action taken/proposed to be taken to protect
the employees from such dreadful desease ?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
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DEPARTMENT OF ATOMIC ENERGY AND DEPARTMENT
OF SPACE"AND MINISTER OF STATE IN THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BHUVNESH
CHATURVEDI) : (a) Yes, Sir. -

(b) No, Sir. None of the cancer deaths was induced
by radiation from Tarapur Atomic Power Station. Some of
these employees have not worked in radiation areas at all.
A detailed epidemiological study conducted recenly by the
Tata Memorial Hospital indicated that the incidence of
cancer reported is not higher than the cases that are
observed in the general population of the State. All the
radiation workers of Tarapur Atomic Power Station are
medically checked every year and their radiation exposures
are monitored and kept well within the stipulated limits.

(c) Does not arise.

(d) The system of radiation monitoring and control at
Tarapur Atomic Power Station is very well established and
followed meticulously to ensure that the limits laid down by
Atomic Energy Regulatory Board as well as International
Commission for Radiological Protection are not for radiation
exposure to both plant staff and the public. Employees of
Tarapur Atomic Power Station and their dependents are
covered by the Contributory Health Service Scheme of the
Department of Atomic Enegry. Complete Health records of
the employees and their dependents are maintained.

Over Bridge at Sihore City

223. SHRI SUSHIL CHANDRA VARMA : Will the
PRIME MINISTER be pleased to state :

(a) the number of proposals sent by the Madhya
Pradesh Government to the' Central Government for
construction of new Railway Over bridges and the proposed
locations thereof;

(b) whether the State Government have sent a
proposal to the Central Government for the construction of
overbridge at Sihore City; and

(c) if so, the time by which the work is likely to be
started ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) Fourteen
proposals have been received. )

S.No. Nearest Station Location
1. Marsi At km. 745/14-15- 746/1-2
2. Hoshangabad At km. 762/11-12
3. Damoh At km. 1126/11-12
4. Bitlanagar ‘At km. 1227/13-14
5. Betul At km. 850/7-8
6. Satna At km. 1178/5-6
7. Nimbola At km. 505/13-14
8. Saugor At km. 1048/4-5
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S.No. Nearest Station Location

9. Maihar At km. 1142/14-15

10. Habibganj At km. 829/6-8

11.  Chuchiapara At km. 717/18-20

12. Ratlam At Jeora Road Level Crossing
No. 192.

13. Nagda In lieu of Level Crossing No. 1.

14. Indore In lieu of Level Crossing No.

246.

(b) Proposal for road under bridge at km. 200/2-3 at
Sihore was received-and examined but not found feasible
for vehicular traffic. State Govt. has been requested to
sponsor the proposal for a road over bridge but the same
has not been received so far.

(c) Does not arise.
Pension Arrear

224. SHRI SOMJIBHAI DAMOR : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government have paid pension
arrear to ex-sepoys of Rajput Regiment. Fatehgarh (UP)
who were discharged on January 16, 1947, this year;

(b) if so, the amount paid to them; and

(c) the manner in which these pensioners are likely
to be compensated for the loss they suffered due to non
payment of pension in 1947 ?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT) AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) to (c). As per available information,
all eligible personnel who were discharge on 16.1.1947
from Rajput Regiment, Uttar Pradesh, were granted
pension. However, in November, 1994 a pensioner had
represented that he had lost his pension papers in 1947
and that he was not getting his pension. His clams was
investigated and arrears of pension amountirig to Rs.
1,11,587/- for the period from 1.5.1947 to 31.1.1996 have
since been disbursed to him Since the delay in
disbursement of pension was attributable to the individual
himself, no additional amount by way of compensation i1s
admissible to him. Even otherwise, there is no provision in
Pension Regulations for the Army for r2yment of any
compensation/interest in such cases.

Railway Hospital

225. SHRI SATYA GOPAL MISRA : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government have taken steps to set
up a Railway Hospital including the Blood Bank at Tamiuk
Railway Station in the Panskura-Haldia section of the South
Eastern Railway Station; and
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(b) If so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY éF
RAILWAYS (SHRI ‘SURESH KALMADI) : (a) There is no
proposal to set up a Railway Hospital at Tamluk.

(b) Does not arise.
Gratuity Ceiling in PSUs

226. DR. MUMTAZ ‘ANSARI
INDUSTRY be pleased to state :

;" Will the Minister of

(a) whether the Bureau of Public Enterprises has
approved any proposal to enhance the gratuity ceiling from
exisiting one lakh to two and half lakh rupees payable to
Employees of Public Sector Undertakings at present,

(b) if so, the facts, details and present status thereof;

(c) the time by whiech a final decision is likely to be
taken; and

(d) the date and year from which this enhanced
ceiling is likely to be made applicable/payable ?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DR. C. SILVERA) : (a) to (d). Enhancement of
gratuity ceiling for employees of public sector undertakings
are under examination of the Government.

Railway Line

. .227. SHRI MULLAPPALLY RAMCHANDRAN : Will the
PRIME MINISTER be pleased to refer to reply given to
Unstarred Question No. 3157 on April 25, 1995 and state :

(a) whether the survey report for Tellicherry-Mysore
Railway line connecting Kerala and Karnataka has been
received by the Government,

(b) if so, the details of the report; and
(c) if not, by when it is expected to be received ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) No, Sir.

(b) Does not arise.
(c) By December, 1996.
World Book Fair in New Delhi

228. SHRI R. SURENDER REDDY : Will the PRIME
MINISTER be pleased to state :

(a) whether the National Book Trust (NBT) had
recently organised a World Book Fair in New Delhi; )

(by if so, the details and the number of patticipating
countries, number of publications with language and the
total approximate sales;

(c) whether some foreign publishers had displayed
some objectionable publications;
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(d) it so, the details thereof and the, action taken by
the NBT against these publications;

(e) whether the BAARC countries which participated
have agreed in principle to set up a Book Development
Council of South Asia; and

(f) if so, the details and the objectives thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT OF
EDUCATION) (DR. KRUPASINDHU BHQI) : (a) and (b).
The 12th World Book Fair was organised by the National
Book Trust, India, at New Delhi from 3 to 11 February,
1996 and 46 countries participated. More than one million
booke were exhlblted

The Indian languages covered were : Assamiya,
Bangla, English, Gujarati, Hindi, .Kannda, Konkani,
Malayalam, Manipuri, Marathi, Oriya, Punjabi, Sanskrit,
Sindhi, Tamil, Telugu, Urdu, Ap, Garo, Khasi and Mizo and
the foreign languages covered were : Arabic, Bhutanese,
Bahasha, Malaysla, Chinese, Czexh, French, German,
Hebrew, Japanese, Maldivian, Nepali, Portugese, Persian,
Sinhalese and Spanish.

The total approximate business generated is estimated
to be the tune of about Rs. 20 crores.

. (¢) No, Sir.
(d) Does not arise.

(e) and (f). Yes; Sir. The main objective of setting up
thg, Book Developmgnt Council would be to strive for free
flow of book€ within the region. The Council would have
four members, including one government agency such as
the National Book Trust, from eaoh country of the region.

Asea Brown Bovery Locomotives

229. MAJ. GEN. (RETD.) BHUWAN CHANDRA
KHANDURI :

DR. LAXMINARAYAN PANDEYA
Will the PRIME MINISTER be pleased to state :

(a) whether experts have expressed some
reservations about the suitability of the high speed
locomotives for Indian conditions, being imported from Asea
Brown Bovery of Switzerland;

(b) if so, the details thereof; and

(c) whether the stipulatigh of 10 year span for
transfer of technology to manufacture these locomotives in
India is a technologically reasonable proposition ?

THE MINISTER. OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) No, Sir.

(b) Does not arise.

(c) Yes, Sir.
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[Translation]

Sea-Mines
230. DR. RAMESH CHAND TOMAR :.
SHRI SATYA DEO SINGH :
Will the PRIME MINISTER be pleased to state :

(a) whether India has developed new type of sea--

mines;
(b) if so, the main features and details thereof; .

(c) the institute which has developed these sea-
mines; and '

(d) *whether the navy has aécepted these sea-mines;
and

(e) the estimated cost indolved in the development
of those sea-mines ?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (DEPARTMENT OF DEFENCE-RESEARCH
AND DEVELOPMENT) AND MINISTER OF STATE IN THE

MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI

MALLIKARJUN) : (a) Yes, Sir.

(b) Defence Research and Development Organisation
(DRDO) have developed a new type of sea-mine called
Processor-Based Ground Mine, which can be laid by a
surface ship or launched from a submarine, in water upto
a depth of 300m. The mine is actuated by acoustic,
magnetic or pressure or by combination of these influence
of the target.

(c) Naval Science and Technology Laboratory,
Visakhapatnam of DRDO.

(d) Yes, Sir.

(e) The cdst involved in development of this sea-mine
is Rs. 23.50 lakhs ,(approx). '

Railway Line

231. SHRI SURAYA NARAYAN YADAV : Will the PRIME
MINISTER be pleased to refer to reply given to Unstarred
Question No. 252 on March 14, 1995 and state :

(a) whether the survey report for conversion of
Mansi-Saharsa- Forbisganj Railway line has been received
by the Government; ’ :

(b) if so, the details thereof; and

(c) ‘the time by which the work on this project is
likely to be started and .completed ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI.SURESH KALMADI) : (a) No, Sir.

.(b) Does not arise.

(c) The project is not yet approved.
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[English]
Encroachment of Delhl Ridges
232. SHRI B.L. SHARMA “PREM" -
SHRI SYED SHAHABUDDIN :

Will the Minister of URBAN AFFAIRS AND
EMPLOYMENT be pleased to state :

(a) whether the Delhi Development Authority has
demolished all unauthorised structures in the Central Ridge
i’ Delhi;

(b) whether the structures demolished so far include
places of worship; '

(c) brief particulars of unauthorised structures which
have been marked for demolition but remain to be
demolished;

(d) whether the occupants and the residents have
*been given adequate notice before demolition; and

(e) whether the NDMC and the Municipal Corporation
of Delhi have also been instructed to undertake similar
demolition of unauthorised structures in‘their jurisdictions?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
The Delhi Development Authority has reported that it has .
demolished all unauthorised identified structures in the
Central Ridge in Delhi except about 522 semi pucca

“structures in village Todapur/Dasghera and five religious

places in the Central Ridge.
(b) Yes, Sir.

(c) There are approximately 522 identified
unauthorised structures existing in village Todapur/
Dasghera and five religious structures which had not been
demolished and the tfact of practical difficulty of demolition
brought to the noticef Hon ble Supreme Court.

(d) Yes Sir, prior to demolition. printed warning notices
were pasted/displayed at important places in village
Todapur/Dasghera.

(e) NDMC & Municipal Corporation of Dsihi have also
been instructed to implement the Supreme Court order
dated 5.5.95.

Gauge Conversion
233. SHRI RATTILAL VARMA : Wil' the PRIME
MINISTER be pleased to state :

(a) whether the Government have any proposal for
construction of new Broad Gauge Railway line between
Bhavnagar and Tarapore,

(b) it so, the details thereof and the time by which it
is likely to be taken up and completed; and

(c) it not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) No, Sir.

(b) Does not arise.

(c) Currently works included in the Action Plan are
being taken up as per the availability of funds and priority
of the project.

[Translation]
Housing Problems

234. SHRI MANJAY LAL : Will the Minister of URBAN
AFFAIRS AND EMPLOYMENT be pleased to state :

(a) whether any survey regarding housing problem
in the country has been conducted by the Government;

(b) if so, the details thereof;

(c) the details of schemes being run at the
Government and the non-government level to solve the
housing problem;

(d) the steps being taken at the national level to
solve such problems; '

(e) whether equitable funds for urban housing and
rural housing are being provided; and

(f) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
and (b). No such survey has been made. However, on the
basis of data generated during houselisting operation in
connection with population census, National Building
organisation has been making periodic assessment of
housing shortage. As on 1.3.1991, the housing shortage
estimated by National Building Organisation was of the
order of 31 million dwelling units, out of which 20.6 million
18 in rural areas and 10.4 million in urban areas.

(c) and (d). Housing being a State subject, various
State Governments/Union Territory Administration formulate
and implement housing schemes for different income
groups, out of their plan funds, according to plan priorities
and local needs. They can also seek loan from HUDCO/
LIC/GIC and refinance from National Housing Bank (NHB)
for financing these schemes. However, to supplement the
efforts of the State Governments to meet urban housing
needs, a few Centrally sponsored schemes viz. Shelter
Upgradation under NRY and PMIUPEP for.EWS and Night
Shelter and Sanitation Facilities for Urban Footpath Dwellers
are in operation.

(e) and (f). Outlay for housing in Central Sector during
the 8th Plan has been fixed at Rs. 2795.35 crores, out of
. which Rs. 1341.35 crore was for urban housing and Rs.
1454 crore for rural housing respectively. The sectoral
allocation are made keeping in view intersectoral priorities.

FEBRUARY 28, 1996

Written Answer 68

Arjun Tank
235. SHRI MOHAN SINGH (DEORIA) :
SHRI DATTATRAYA BANDARU :
Will the PRIME MINISTER be pleased to state :

(a) whether Arjun Tank has been commissioned in
the Army; .

(b) if so, the striking range of the tank, the number
of years taken to manufacture it and the wings of the
Ministry of Defence which have contributed towards its
manutacturing;

(c) the number of foreign and indigenous parts fitted
in the tank separately; and

(d) the cost invovled in its manufacturing ?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT) AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) Not yet, Sir.

(b) Main battle tank Arjun has a striking range and
other features comparable to the best tanks in the world.
The Army has given clearance for productionisation of the
tank in January 1996. It will be included for use in service
during the 9th plan period. The tank was designed and
developed by laboratories of Defence Research &
Development Organisation, the prime laboratory being
Combat Vehicle Research & Development Establishment
(CVRDE), Avadi. Manufacture of the Arjun tank would be
undertaken by Heavy Vehicle Factory, Avadi.

(c) Cost-wise, the pérts of foreign origin fited in the
tank are envisaged to be 30% and the indigenoud 70%.
The foreign content will be progressively reduced.

(d) The unit cost is presently estimated to be Rs.
10.8 crores.

Private Builders
236. SHRI LALL BABU RAI :
SHRI MOHAMMAD ALI SAHRAF FATMI :

Will the Minister of URBAN AFFAIRS AND
EMPLOYMENT be pleased to state :

(a) whether some builders in the capital are collecting
huge amount through fradulent means from consumers by
booking flats and plots;

(b) if so, the number of complaints received by the
Government against such builders during the last one year;

(c) the action taken against such builders:

(d) whether the Government propose to formulate
any law for compulsory registration of non-government
builders; and i

(e_) if so, the details thereof ?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
to (e). The requisite information regarding complaints
received against builders is being colicted and will be laid
on the Table of the Sabha.

Presently such complaints are dealt with under the
relevant provisions of the CPC Act. However, a proposal
for formulation of Delhi Apartment and Property Regulation
Act to regulate the activities of the builders and promoters
is under consideration of the Government. )

[English]
Review of PSU Policy

237. SHRI V. SREENIVASA PRASAD : Will the Minister

of INDUSTRY be pleased to state :

(a) whether it is a fact that the Government propose
to review its policy relating to restructuring of Public Sector
Enterprises; *

(b) if so, the details thereof; and

() the steps proposed to be taken by the
Government in this regard ?

THE MINISTER OF STATE IN- THE MINISTRY OF
INDUSTRY (DR. C. SILVERA) : (a) to (c). The policy
pertaining to restructuring of public Sector Undertakings is
contained in the Industrial Policy Statement of July, 1991.
There is no change in the Policy. .

[Translation]
Alleged Unauthorised Charges from Passengers

238. SHRI KUNJEE LAL : Will the PRIME MINISTER
be pleased to state : .

(a) whether the Government have received
complaints against the travelling Ticket Examiners for taking
bribe from the passengers in the trains;

»

(b) if so, the number of such complaints received
during the last six months, zone-wise; and

(c) the aciton taken against the persons and the
remedial steps proposed to be taken in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) and (b). Yes,
Sir. Zone-wise complaints received during the last six
months dre given as under :—

Railway Zone No. of Complaints

Central 66
Eastern 17
Northern . 49
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Railway Zone No. of Complaints

North Eastern . 24

Northeast Frontier Co.

Southern 1
South Central 17
South Eastern 16
Western 53

(c) Departmental gction has been taken against 32
staff found guilty. Prevenitve, surprise and decoy checks
are conducted by Vigilance and Commercigl Departments
on platforms and in running trains to curb the menace.
Besides this, special drives are also launched during
Summer Rush and Pooja Holidays.

ICDS Projects

239. PROF. SHRIP&ATI SAVITRI LAKSHAMANA : Will
the PRIME MINISTER be pleased to state :

(a) whether there is any proposal to sanction
Integrated Child Development Scheme_(ICDS) projects in
Mathilakam“and Kondungallur blocks in Trichur District and
Angamalay in Ernakulam District;

(b) if so, the details thereof: and
(c) if not, the reasons therefor ?

THE MINISTER OF -STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT OF
HUMAN AND CHILD DEVELOPMENT) (KUMARI VIMLA
VERMA) : (a) and (b). Two ICDS Projects in blocks namiely
Mathilakam and Kondungallur in Trichur District and one
ICDS Project in Ankamaly block in Ernakulam District have
been sanctiioned during 1995-96. .

(c) Does not arise.
Tours by Minister

240. SHRI RAM KAPSE : Will the PRIME MINISTER
be pleased to staté :

(a) the amount spent on the visits of the Minister of
Railways to Bombay during the calender year 1995;

(b) whether the amount spent was within the
prescribed limits fixed for the journeys by the normal rules;
and :

(c) if not, the sources from which the excess amount
was met ?

THE MINISTER OF STATE. IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) Rs. 95,500/

(b) Yes, Sir.

(c) Does not arise.
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[Translation]
Scouts and Guides
241. SHRIMAT| SHEELA GAUTAM :
SHRI RAMASHRAY PRASAD SINGH :
Will the P'RIME MINISTER be pleased to state :

(a) whether the representatives of the Indian Scouts
and Guides participated-In different international
conferences during the last two years;

(b) if so, the names of the countries they visited;
(c) the outcome of their vieits: and

(d) the steps proposed to be taken.by the
Government for more participation in the social service
activities ?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS) AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKUL WASNIK) : (a) Yes, Slr

(b) The names of the countires they visited are China,
Singapore, Taiwan, Pakistan, Morrocco, Sri Lanka, Nepal,
Australia, Philippines, Denmark, Egypt, Indonesia, Muscat,
England, Japan, Holland, Malaysia, Thailand and
Bangladesh.

(c) The information is being collected and will be laid
on the table of the House.

(d) The Department of Youth Affairs and Sports
involves Bharat Scouts and Guides regutarly in the social
service activities with which it is concerned.

a»

Employment Generation Scheme -

242. SHRI RAJENDRA KUMAR SHARMA : W|II the
PRIME MINISTER be pleased o state :

(a) the success achieved by the Government under -

the Mass Employment Generation Scheme through Science
and Technology;

(b) the details of the guidelines issued to the State
Government to make this scheme a success; and

(c) the total funds sanctloned for this scheme during
1996-97 7

THE MINISTER OF STATE IN THE PRIME

MINISTER'S OFFICE AND MINISPER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY AND DEPARTMENT
OF SPACE AND MINISTER OF STATE IN THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BHUVNESH
CHATURVEDI) : (a) Through the pilot scheme entitled “Mass
Employment Generation through Science & Technology
(MEGSAT)", it has been possible to demonstrate that
sustainable jobs could be created by S&T interventions.
More than 45,000 jobs have been generated during the
current Five Year Plan period.
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*(b) MEGSAT programme is being administered directly
by the Department of Science, & Technology through
recognised educational or research institutions, professional
bodies and voluntary organisations. Detailed guidelines
issued to participating agencies include proforma for
submission of the proposals, duration of training, type of
training and progress reports. State Governments are also
involved in identification of training organisations and
monitoring the performance of trammg programmes, as
and when required.

(c) " Expenditure on this pilot schema is mef out of the
overall allocations made for the scheme on “S&T
Enterpreneurship Development and Employment
Generation”. The budget provision for 1996-97 is duly
reflected in the budget document for 1996-97.

Electoral Rolls

243. SHBI PHOOL CHAND VERMA : Will the PRIME
MINISTER be pleased to state :

(a) whether voters' lists have been finalised in
Madhya Pfadesh:;

(b) if so, the details thereof;
(c) i not, the reasons therefor; and
(d) the time by which it is likely to be ffhalised ?

THE MINISTER OF STATE IN THE MINISTRY OF LAW,
JUSTICE AND‘*COMPANY AFFAIRS (SHRI H.R.
BHARDWAUJ) : (a) and (b). The electoral rolls of all
constituencies in the State of Madhya Pradesh were revised
summarily with reference to 1.1.96 as the qualifying date
and were fimally published on 2.1.96.

(c) and (d). Do -not arise.

[English]
Grant of Ownership Rights

244, SHRI TARA SINGH - Will the Minister of URBAN
AFFAIRS AND EMPLOYMENT be pleased to state :

(a) whether the Government have decided to grant
ownership rights in four markets of Delhi:

(b) if so, the details of the markets provided with
ownership rights and the modalities worked out for the
same; and

(c) the time by which all the refugee markets are
likely to be provided with ownership rights in the capital ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
to (c). It has been decided to grant ownership rights to the
left over shokeepers of 4 rehabilitation markets, namely,
Sarojini Nagar, Pleasure Garden, New Central Market and
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\

Kamla Market. Original allottees, allottees in whose names
the shops have been regularjsed with the consent of original
allottees on or belore 6.5.75 and acutal occupants upto
20.10.89 would be entitled for grant of ownership rights.
They will have to pay the cost of land, cost of sttucture
and ground rent as per norms. The allottees shall not carry
out any further construction over andiabove the .allotted
structure without the prior permission of the lessor.

No time limit for grant of ownership right has been

fixed.
Exhibition of Abu-Dhabi

. 245. SHRI RAJENDRA AGNIHOTRI : Will the PRIME
MINISTER be pleased to state : :

(a) whether the Government ~shave recently
participated in an exHibition held at Abu-Dhabi; -

(b) if so, thedetails thereot:-
(c) total expenditure incurred thereon; 'a.hd

(d) the extent to which it is likely to be useful to the
Indian Defence Production ? :

THE MIN|STER OF STATE IN THE MINISTRY OF
DEFENCE (DEPARTMENT OF DEFENCE PRODUCTION
AND SUPPLIES) (SHRI SURESH PACHOURI) : (a) and
(b). An international defence exhibition (IDEX 95) was held
at Abu Dhabi from 19 to 23 March 1995. Ordnance Factory
Board, Six defence public sector undertakings, Defence
Research & Development Organisation and some
companies in the public and private sectors participated in
this exhibition.

(c) The expenditure on space rental, stands, freight,
"hospitality etc. incurred by the participating organisatjons
of the Ministry of Defence was about Rs. 1.04 crore.

(d) Our participation in the exhibition has enhanced
awareness in the West Asian region about our production
and maintenance capabilities and has thus added to the
potential of our exports. Progress has since been made in
some deals.

[Translation]
- Gauge Conversion
246. DR. MAHADEEPAK SINGH SHAKYA :
SHRI NAWAL KISHORE RAl :
Will the PRIME MINISTEh be pleased to state':

(a) whether the Gauge-Conversion work of 37.5
kilometre Iong Metre "Gauge line between Darbhanga and
Samastnpur in Bihar has been completed:

(b) if so, when the project was completed and
whether the work of the said project was started in
1973-74;.

.
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(c) if not, when the decision to start this project was
taken and the estimated cost of the project at the time of
starting the project;

(d) whether the project has been completed as per

- the original estimated cost; and

(e) if not, the reasons for delay in completeion of
the project ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) Yes, Sir.

(b) and (c). The work was completed in January, 1996.
The work was first included in the budget of 1974-75 but
remained frozen. Work was actually taken up in 1993-94,
at an gstimated cost of Rs. 28.43 crs.

(d) No, Sir. It has been completed at a cost of

- Rs. 36.65 css.

(e) Due to contractual problems and slower progress
on bridging works.

[English]
Conversion of Land in Delhi

247. SHRI SHRAVAN KUMAR PATEL : Will the Minister
of URBAN _AFFAIRS AND EMPLOYMENT be pleased to

state :

(a) whether the Government is considering to
formulate a new policy for conversion of lease-hold land
into free-hold land in Delhi;

(b) if so, the salient features thereof:

(c) the stage at which the matter stands at present;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVAITION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS.(SHRI S.S. AHLUWALIA) : (a)
to (d). Proposal for further liberalisation/simplification of
the scheme of conversion of leasehold tenture of land into
+freehold in Delhi is under consideration in consultation
with Ministry of Finance.

Shatabdi Express Trains

248. SHRIMA_TI CHANDRA PRABHA URS : Will the
PRIME MINISTER be pleased td state :

(a) whether there is any proposal to introduce
Shatabdi kind of trains between Banglore and Hyderabad
and

(b) if so. the details }hereol ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) No. Sir.

(b) Does not arise.
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Kashmir Issue

249. SHRI CHITTA BASU : Will the PRIME MINISTER
be pleased to state :

(a) whether the Government have since taken fresh
initiatives to resolve the Kashmir tangle since the extension
of the President Rule in the State in December last; and

(b) if so, the details and resulits thereof ?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY AND DEPARTMENT
OF SPACE AND MINISTER OF STATE IN THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BHUVNESH
CHATURVEDI) : (a) and (b). The aim of the Government
is to ensure that complete peace and normalcy - and
towards this end the democractic and representative
institutions are restored in the State of Jammu and Kashmir
at the earliest. The Government is keeping a close watch
and is continuowusly reviewing the situation, ang,a number
of steps have been taken to create conditions conducive
to this obejctive. These include; sustained and targetted
operations to contain the activities of the militants and
reduce the fear of the gun; stepping up the pace of
development and economic activities in the State to create
additional employment opportunities for the youth and
motivating the people to move towards their normal life
and activities; reactivation of the civil administration and
restoring its morale for normal activities; efforts to
strengthen the confidence of the people in and enlisting
their cooperation with the administration; reactivation of
the politicgl elements in the “State; and, encouragement to
the people to strengthen the peace process through other
confidence building measures, including increased
transparency, release of detenues, efc.

2. Government has also been holding consultations

with leaders of the various political parties and groups at -

the national and State levels.

3. The various measures taken by the Government
have had a definite positive impact on the situation, the
overall atmosphere and the mood of the people.
Government will continue to make Intensive efforts to further
consolidate the sntuatlon towards its above stated
objectives.

Autonomy to J & K

250. 5HRI PARAS RAM BHARDWAJ : Will the PRIME

MINISTER be pleased to state :

(a) whether any demand was made by the political
parties of Jammu and Kashmir for restoration of Pre-1953
position to Jammu and Kashmir;

(b) if so, the details thereof; and

(c) the reaction of the Government thereto ?

FEBRUARY 28, 1996
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THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY AND DEPARTMENT
OF SPACE AND MINISTER OF STATES IN THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BHUVNESH
CHATURVEDI) : (a) to (c). In the recent past, different
ideas and suggestions have been given by individuals and
groups on issues like Autonomy for Jammu & Kashmir. In
this context the Prime Minister had made a statement on
4th November 1995 in which, while urging upon the people
of Jammu & Kashmir to take a determined stand againt
terroritsts and to help restore a representative government,
he reiterated the commitment of the Government not only
to maintain the special status of the State under the Article
370 of the Constitution but also to strengthen within the
Constitution the autonomy of the State keeping in view the
aspirations of the people belonging to all the regions of
the State. The commitment of the Government to fully
implement the Agreement reached in 1975 between the
Centre and the State was also reiterated along with a
further statement that the Government would have no
objection to the restoration of nomenclatures of ‘Wazir-e-
Azam' and ‘Sadar-e-Riyasat’ if the State legislature were
to take action for amending the State Constitution for the
purpose. The Government have continued to maintain that
it is open to dialogue and discussions with various
individuals and groups with the aim of building up an
environment, and further consolidating the improved
situation in the State, so that peace and normalcy can be
restored and a democratic and representative Government
brought about through free and fair elections at the earliest.
Such dialogue and discussions could also include issues
pertaining to the question of autonomy as mentioned in
the Statement of the Prime Minister. The Government shall
continue to follow this approach and pursue its efforts
towards acheiving the above objectives and there shall be

no let-up in the efforts in this regard.

[Transiation)
Navodaya Vidyalayas/Kendriya Vidyalayas in Bihar

251. SHRI UPENDRA NATH VERMA : Will the PRIME
MINISTER be pleased to state :

(a) the number of Kendrlya Vidyalayas and Navodaya
Vidyalayas functioning at present in Bihar;

(b) the total number of posts lying vacant in these
schools category-wise;

(c) whether the students are facing problems due to
the shortage of teachers; and

[(d) ifso, the time by which these vacancies are likely
to be filled up ?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT Of CULTURE) (KUMARI
SELJA) : (a) 37 Navodaya Vidyalayas and 56 Kendriya
Vidyalayas are presently functioning in Bihar.
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(b) A statement showing the vacancy position of
teaching and non-teaching staff in these Vidyalayas is
enclosed.

(c) and (d). Occurence of vacancies and their filing up
are part of a continous process and the Kendriya Vidyalayas
Sangathan/Navodaya Vidyalaya Samiti have already taken
necessary steps to fill up the vacancies at the earliest.
Teachers are ‘appointed on contract basis pending
finalisation of regular appointments so that academic
activities of the Vidyalayas do not suffer.

STATAEMENT

Statement Showing Position of Vacancies of Teaching
Staff in the School in Bihar

K.V.S N.V.S
(as on 31.1.1996) (as on 31.12.1995)
Principals 06 1
PGTs 48 77
TGTs 60 48
PRTs 75 -
Miscellaneous 107 21
Category
[English]
Plane Crash

252. SHRI RAM VILAS PASWAN : Will the PRIME
MINISTER be pleased to state :

(a) whether two IAF MIG fighter-planes crashed in a
midair collision in Hoshiarpur district of Punjab in
December, 1995;

(b) if so, the outcome of the inquiry conducted into
it; and .

(c) the action taken thereon ?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT) AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) to (c). A MiG 23 fighter and a MiG
23 fighter (trainer) aircraft collided in midair and crashed,
in Hoshiarpur District of Punjab in December, 1995. The
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accident occured due to human error on the part of the
Aircrew. The flying of the Captains of the aircraft has been
stopped till disciplinary/administrative action is taken against
them. :

Accident at Korapur Rayagada

253. SHRI SRIKANTA JENA : Will the PRIME
MINISTER be pleased to state :

(a) whether a major accident occured on the Koraput-
Rayagada line on 30.12.1995;

(b) if so, the details thereof and the estimated loss
suffered by the Railways as a result of thereof;

(c) the outcome of the inquiry conducted in the
mishap; and

(d) the action taken by the Government in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) and (b). On
30.12.1995, 10 wagons of Dn. MD/DD-586 Goods train
derailed between Rauli and Laliguma stations on Koraput-
Rayagada section of South Eastern Railway. The estimated
loss suffered by the Railway amounted to Rs. 17,50.000/-.

(c) and (d). The accident enquiry commuttee concluded
that the accident occured due to track defect and excessive
speed of the train. for which PWI/Construction and Driver
of the train have been held responsible. They have been
taken up under Discipline and Appeal rules.

[Trapslation]

Gauge Conversion

254. SHRI N.J. RATHVA : Will the PRIME MINISTER
be pleased to state :

(a) the names of the Narrow gauge and Metre Gauge
lines specially in the Adivasi and backward areas of the
Gujarat State;

(b) whether any of these lines are to be included in
the Unigauge Programme of the Government;

(c) it so, the details thereof: and
(d) it not, the details therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) Narrow Gauge
and Metre Gauge lines in Gujarat are as under :

Narrow Gauge Lines

Metre Gauge Lines

Bilimora-Waghai
Kosambha-Umarpada
Ankleshwar-Rajpipla
Jhagadiya-Netrang
Motikoral-Miyagam Karjan

=3 TP A I SR

Bharuch-Kavi

Ahmedabad-Botad
Surendranagar—Bhavnagar
Rajkot-Veraval
Dhasa-Mahuva
Khijadiya-Veraval

o v s w N -

Talala-Delvada
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Narrow Gauge Lines

Metre Gauge Lines

7. Samni-Dahej

8. Dabhoi-Timba Road

9. Tankhala-Chhuchpura

10. Chandod-Maisar

11. Jambusar-Choota Udepuf

12. Champaner Road-Pani Mines
13. Nadiad-Bhadran

14 Godhra-Lunavada

7. Prachi Road-Kodinar

8. Junagadh-Visavadar

9. Ahmedabad-Khedbrahma

10. Mahesana-Viramgam

11. Mahésana—Marwar (Par>tly.in Guijarat)
12. Mahesana-Patan

13. Wankaner—Maliya Miyana
14, Palanpur—Gadhid;\am
15. Gandhidam-Bhuj—Nalia

(b) and (c). The following Metre Gauge Lines have
already been included in the Unigauge Programme of the
Government :

iy

Rajkot-Veraval Section
Wankaner—Maliya Miyana
Viramgar‘n—Maheséna
Mahesana—Palampur-Marwar

Mahesana-Patan (work temporarily frozen)

o 0~ 0 D

Gandhidham—Bhuj

(d) Does not arise.
Unauthorised Construction

.255. SHRI RAM PAL SINGH : Will the Minister of
URBAN AFFAIRS AND EMPLOYMENT be pleased to
state :

(a) whether illegal construction is going on in large
scale in the Kalkaji Extension, New Delhi, particularly in
the DDA flats; .

(b) whether the owners of the ground floor flats are
converting the courtyards of their flats into full fledge rooms,
thereby posing darnger to the security of the owners of first
floor flats; v

(c) if so, the d‘etails thereof; and

v\ (d) the action taken by the Government to prevent
the illegal construction and against the erring persons ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS ANBD EMPLOYMENT (DEPARTMENT OR
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTERe. bF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
to (d). The information is being collected and will be laid
on the Table of the Sabha. :

[English]
Identification of Towns.

256. DR. K.V.R. CHOWDARY : Will the Minister of
URBAN AFFAIRS AND EMPLOYMENT be pleased to
state :

(a) whether the Union Government have identified
the small and medium town facing severe scarcity of water
in different States;

(b) if so, the names of such town, State-wise;

(c) whether the State Governments have submitted
schemes and have demanded funds to ensure potable
drinking water supply to these towns; and

(d) if so, the details thereof and the reaction of the
Government thereto ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
and (b). No, Sir. Water supply being‘a State subject, it is
the responsibility of the State Government/Local Bodies to
identify such towns and take remedial measutes.

(c) and (d). Under the Centrally Sponsored Accelerated
Urban Water Supply Programme for towns with population
less than 20,000 (as per 1991 Census) State Governments
have furnished schemes for consideration under the
programme.

The schemes have been examined and 155 schemes
at a cost of Rs. 105.84 crores have been sanctioned upto
15.2.96. 139 schemes at a cost of Rs. 187,64 crores is
under scrutiny. The State-wise break-up of schemes
sanctioned and funds released is given in the enclosed
statement, ,

-~
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STATEMENT

Centrally Sponsored Accelerated Urban Water Supply Programme (AUWSP) Financial Progress During 1993-94 to
© 1995-96 (As on 15.2.96)

(Rupees in Lakhs)

Sl. State 8th.Plan No. of Total . Funds Released (Central Share)

No. . Allocation DPR's Estimated - . Total
Approved  Cost 93-94 94-95 95-96

1. Arunachal Pardesh 16.95 - - 0.00 0.00 0.00 0.00
2. Assam 111.62 1 135.31 0.00 26.06 0.00 26.06
3. Bihar 261.94 - 0.00 0.00 0.00 0.00
4. Goa 32.59 2 51.13 6.24 10.14 0.00 - 16.38
.5 Gujarat 280.22 8 508.09 71.08 87.24 0.00 158.32
6. Haryana 109.22 4 283.80 30.25 34.00 77.65 141.90
7. Himachal Pradesh 41.12 2 78.50 8.79 9.88 20.58 39.25
8 J&K 50.00 2 1565.10 5.32 20.00 0.00 25.32
9. Karnataka- 337.74 7 438.90 85.%5 105.12 0.00 190.27
10. Kerala 120.83 1 233.72 28.21 37 62 0.00 -65.83
11. Madhya Pradesh 784.50 36 2098.80 205.10 343.19 212.38 760.67
12. Maharashtra 332.03 6 515.11 85.36 92.50 0.00 177.86
13: Manipur 35.35 5 186.39 7.65 20.50 0.00 28.15
14. Meghalaya 30.00 1 . 195.63 0.00 0.00 2.55 2.55
15. Mizoram 18.27 1 46.48 4.26 0.00 7.10 11.36
16. Nayaland 878 . - - 0.00 0.00 0.00 0.00
17. Orissa 209,58 3 204.53 50.23 51.13 0.00 101.36
18. Punjab 114.57 -2 240.65 26.73 35.64 57.96 120.33
19. Rajasthan 32157 - 14 1055.78° 8197 17797 0.00 259.94
20. Sikkim 265 - - - 0.00 0.00 0.00 0.00
21" Tamil Nadu 31995 , 10 438.62° 82.24 959 0.00 91.83
22. Tripura 23.46 - - 5.16 0.00 0.00 5.16
23. Uttar Pradesh 1269.12 47 3392.44 32788  586.17 559.87 1473.92
24. West Bengal 167.89 3 325.88 39.13 52.25 71.56 162.94
Total 5000.00 155 10584.86 1150.75 1699.00 1009.65 3859.40

(d) whether the illegally occupied houses by CPWD

lllegal Occupation by CPWD
staff has been vacated:;

257. SHRI RAJNATH SONKAR SHASTRI :

* SHRI BALRAJ PASSI : (e) if not, the reasons therefor and the steps taken
) to vacate the unauthorised occupation;
Will the Minister of URBAN AFFAIRS AND
.EMPLOYMENT be pleased to refer to the answer given to (f) in which account the rent recovered from these

Unstarred Question No. 1646 dated December 6, 1995
regarding illegal occupation of CPWD and State :

(a) whether the inquiry has since been completed
and rendered its recommendations:

] (b) it so. the details thereof and the action taken
thereon; . . '

(c) if not. the steps taken to complete the inquiry
expeditiously,

houses has been deposited. by whom and under what
authority and at what rate:

(g) the steps taken to ensure that such frauds do
not occur in future: and

(h) thefaction taken against the érnng officers?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
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URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
Yes, Sir.

(b) The recommendations have been given in the
enclosed statement. The inquiry report has been filed before
the Hon'ble Supreme Court in the Writ Petition Civil No.
585/94 Shri Shiv Sagar Tiwari/ Vs Union of India & others;

(c) Does not arise.

(d) & (e). All the houses occupied by CPWD personnel
for residence purposes except 73 have been got vacated.
Another 20 quarters are being used as Stores/Offices.
Action is on hand for vacation of the remaining 73 quarters
also.

(f) Rent recovered towards allotement of quarters to
CPWD staff has been deposited in the Head of Account
0216-Housing by the respective controlling Authority in the
C.PW.D. No rent has been recovered from quarters used
fot offices/stores. The rent has been recovered by CPWD
on the basis of allotments made by them to their staff. The

rate of rent recovered by CPWD is as per provisions of SR

317-B-5 read with FR 45-A.

(g) Measures have been suggested in the Enquiry
Report to avoid such occurances in future. However, the
matter is subjudice.

(h) Recommendations have been made by the
Enquiry Officer to fix responsibility against the concerned
officials responsible for allotting Government Accomodation
to CPWD staff.

STATEMENT
Summary of Recommendations

(1) A clear-cut demolition schedule must be prepared
by CPWD (as already called for by the Ministry as
early as 3.8.95 but not yet received) in respect of
quarters entrusted to them for demolition from
1975 onwards, and demolition must be completed
by 30.6.96.

(2) Out of the lands getting released in the process,
the land earmarked as ‘Recreational Green’ in
MPD-2001 must be developed as green spAce by
CPWD within 6 months after completion of
demolition.

(3) The remaining land should be taken up for
construction of residential quarters depending on
availability of funds. The left-over land must be
protected by appropriate steps till it is ready for
redevelopment.

(4) Inrespect of quarters to be repaired and returned,
CPWD must immediately categorise repairs into
minor, medium and major, and fix time-limits of 3,
5 and 7 months for completing repairs and return
to Directorate of Estates in respect of all future
cases.
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(5) Strict accountability must be enforced among field
officers so that they do not take the faw nto their
own hands and start allotting these quarters to
their officers, which constitutes breach of trust,
and also remain passive spectators in case of
encroachment.

[Translation]
Extension of Trains

258. SHRIMATI PRATIBHA DEVI SINGH PATIL : Will
the PRIME MINISTER be pleased to state :

(a) whether the Government have received
representations for extension of local trains running between
Mumbai V.T. and Karjat upto Pune; and

(b) if so, the decision taken by the Government in
this regard 7

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) Yes, Sir.

(b) Examined but not found feasible due to operational
and technical reasons.

[English]
Encroachment of Railway Land

259. SHRI MOHAN RAWALE : Wil the PRIME
MINISTER be pleased to state :

(a) whether the maximum encroachment of land on
both sides of the railway track in different Railway Zones
is affecting even the normal railway services and causing
rise in the accident rate;

(b) if so, whether the Government have undertaken
any survey of the land under encroachment;

(c) if so, the details thereof;

(d) the details of the effective steps being taken to
remove these encroachment; and

(e) the measures taken to upgrade the level of
technology at the railway crossings ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) Sir,
encroachments on Railway land in some locations are
affecting Railway operations.

(b) Yes, Sir.

(¢) There are about 30601 hutments along the
Railway track in Safety Zone which are affecting rail
operations in a 321.81 kms. route length.

(d) Action to remove encroachment from Railway land
is taken under the Public Premises Eviction Act, 1971 on
a continuous basis. In a majority of these cases. assistance
from the State Government in the form of the presence of
a Police Force becomes necessary. However, this
assistance is generally not provided.
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(e) Measures taken to upgrade the technology at the
Rly. crossing are, (i) Interlocking of the gate for better
safety. (ii) Provision of lifting barrier to facilitate quick
opening and closing of gates. (iii) To improve the safety,
there is also a proposal to install audio-visual alarm at
unmanned level crossings. For this purpose, two audio-
visual alarm sets manufactured by M/s Bharat Electronics
Ltd. are under trial. Once these are found successful, these
will be provided at other unmanned level crossings on a
programmed basis.

[Translation]
Leather Industry in Gujarat

260. SHRIMATI BHAVNA CHIKHLIA : Will the Minister
of INDUSTRY be pleased to state :

(a) the number of leather-goods manufacturing units
functioning in Gujarat as on date and the place-wise details
thereof:

(b) whether the Government are formulating any
scheme for the development of leather industry in Gujarat;

(c) if so, the details thereof and the time by which
the scheme is likely to be finalised: and

(d) the annual production of the leather industry in
the past three years, State-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DR. C. SILVERA) : (a) A statement is attached.

(b) and (c). A common facility centre 1s being set up
by the State Government at Idar (District Sabarkantha).
One leather development complex is also proposed to be
set up by the State Government in the State. Rs. 25.00
lakhs have been given by the State Government for
procurement of land and other related expenditure for the
proposed leather complex. Preparation of project report
for the establishment of leather complex has been assigned
to Central Leather Research Institute (CLRI), Madras.

(d) Details of production relating to leather industry
are not available as industry is largely in the unorganized
small/cottage sectors.

STATEMENT

District-wise leather goods manufacturing units as on
31.12.1995 in Gujarat State

SI. Name of District Nos. of Nos. of Remarks
No. SSi Medium
Units & Large
Scale
Units
1. Ahmedabad 348 - -
2. Amreli 19 - -
3. Banaskantha 30 - -
4. Bharuch 106 -, -
5. Bhavnagar 44 - -
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Sl. Name of District Nos. of Nos. of Remarks
No. SSI Medium
Units & Large
Scale
Units
6. Dangs - - -
7. Gandhinagar 21 - -
8. Jamnagar 44 - -
9. Junagadh 21 - -
10. Kheda 92 - -
11. Kutch 15 - -
12. Mehsana 91 - -
13. Panchmabhals 157 1 In production
14. Rajkot 295 - -
15. Sabarkantha 96 - -
16. Surat 42 1 Under Imple-
mentation.
17. Surendranagar 21 1 Under Imple-
mentation.
18. Vadodara 53 4 3 in production,
1 under imple-
mentation. -
19. Valsad 17 - -
Total 1512 7

[English]
Total Literacy Programme

261. SHRI HARISINH CHAVDA : Will the PRIME
MINISTER be pleased to state :

(a) the names of districts of Gujarat State included
under the total literacy programme;

(b) the total amount so far been allocated to the
State for the purpose during the last three years:

(c) the amount actually utilised during the above
period; and

(d) the achievements made therefrom ?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF CULTURE) (KUMARI
SELJA) : (a) All the 19 districts of Gujarat namely. Kheda.
Dangs. Ahmedabad. Bhuj-Kutch. Junagarh. Surat.
Surendranager. Sabarkanta, Bharuch. Vadodara. Amreh.
Jamnagar, Mehsana, Rajkot, Panchmahal, Valsad.
Banaskantha, Gandhinagar and Bhavnagar have been
included under the total literacy programme.

P I ]
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(b) and (c). No year-wise agd State-wise allocatiens
are made under Total Literacy Programme. District specific
proposals are aanctioned by the competent authority based
on the preparedness of the district to take up total literacy
campaign and also on the recommendation of the State
Government. However, an amount of Rs. 1252.00 lakhs
has been released from 1992 as central share for
implementation of total literacy campaigns in Gujarat. The
grant is sanctioned project-wise and not year-wise. The
projects run for a period from one to three years. The

actual expenditure is known only after the projects are -

over.

(d) As per the latest report from the State
Government, 30.19 lakh illiterates in the age group 9-35
years have been made literate under this programme so
far. ’

Doubling of Railway Line

262. SHRIMATI SUSEELA GOPALAN : Will the PRIME
MINISTER be pleased to refer to the reply given to
Unstarred Question No. 1211 on March 21, 1995 and state :

(a) whether the land has been handed over to
Railway by Kerala Government in connection with the
doubling of the railway line between Quilon and Trivandrum;

(b) if so, the details thereof and the percentage ot
progress made in this regard; and '

(c) the steps being taken to speed up the work ?

THE MINISTER OF STATE'IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) and (b). Out
of 25 hectares land required for the project, only 5.07
hectares has been handed over by the State Government
so far. The progress with regard to land acquisition is 22%.

(c) The land acquisition is being done by the State
Government and the progress of work will depend*upen
this. In the meanwhile, work on the long lead items such
as major bridges, road-over bridges are being taken up.
Earthwork in formation has been commenced between
Trivandrum and Kazhakuttam where the land has already
been handed over by the State Government.

Di'alogue with Kashmiri Uitras
263. SHRI SANAT KUMAR MANDAL :
SHRI A. NDRAKARAN REDDY :
Will the PRIME MINISTER be pleased to state :

(a) whether Kashmiri Ultras have changed their
attitude to have a dialogue with Union Government without
-Pakistani participation;

(b) if so, the details thereof; and
- (c) the reaction of the Government thereto ?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFIOE AND MINISTER OF STATE IN THE

DEPARTMENT OF ATOMIC ENERGY AND DEPARTMENT
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OF SPACE AND MINISTER OF STATE IN THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHR!I BHUVNESH
CHATURVEDI) : (a) and (b). The Government is aware of
the press reports regarding the offer of certain militant
leaders to hold talks with the Government to-help resolve
the Kashmir issue.

(c) Government have continued to maintain that it is
open to dialogue and discussions with various individuals
and groups with the aim of building up an environment,
and further consolidating the improved situation in the State,
so that peace and normalcy can be restored and a
democratic and representative Government brought about

. through free and fair elections at the earliest> The

Government shall continue to follow this approach and
pursue its efforts jowards achieving the above .objective

- and there shall be no let-up in the efforts in this regard.

[Translation]
Edectrification of Railway Line

264. SHRI PREM CHAND RAM : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government are eontemplating
electrification of Mughalsarai-Patna-Howrah Railway Line;

(b) if so, whether any time limit has been fixed for
the purpose; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) The
electrification of Mughalsarai-Patna-Sitarampur section is
an approved work which is under execution. Part of the
section is already electrified and work is proceeding apace.
Sitarampur-Howrah section has been electrified long ago.

(b) and (c). The electrification of Sitarampur-Patna-
Mughalsarai section is planned to be completed in March,
99 subject to availability of resources.

[English]
Missing of Aircraft

. 265, SHRI'JAGAT VIR SINGH DRONA : Will the
RRIME MINISTER,be pleased to state :

(a) whether a Sea Harrier Aircraft of the Indian Navy
on a routine night flying exercise over the Arabian Sea has
been reported missing off Goa;

(b) if so, the details thereof;
(c) whether any inquiry has been ordered into it;

(d) if so, the outcome thereof and the action taken
thereon; and ’

(e) the steps proposed to be taken to prevent the
recurrence of such incid.ents in future ?
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THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (DEPARTMENT OF DEFENCE RESEARCH
AND DEVELOPMENT) AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) Yes, Sir. .

(b) The aircraft was launched from Dabolim, Goa on
7.2.1996 on a routine night flying exercise. When the aircraft
did not return to the airbase, a search was launched
immediately by Naval ships and aircraft. Any wreckage of
the aircraft and the pilot have still not been located.

(c) Yes. A Board of Inquiry has been-ordered to
investigate into the matter.

(d) The report of the Board is still awaited.

(2) All possible measures are taken regularly for flight
safety. Further steps will depend upon the
recommendations of the Board of Inquiry.

Sale of Mukund Nagar Quarters Pune

266. SHRI ANNA JOSHI : Will the Minister of URBAN
AFFAIRS AND EMPLOYMENT be pleased to state:

() whether the Government has principally agreed
for the sale of Mukund Nagar quarters at Pune to occupants
on where is and as is basis;

- (b) if so, the procedures laid down for the same;
and '

"(c) whether the Government propose to solve the
problem at priority basis being a question of Panshet flood
affected people of 1961; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE ‘MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
to (d). No, Sir. Government had agreed for sale of Mukund
Nagar Quarters in favour of original occupants/flood
affected employees only. However, on receipt of further
representations from others, the matter is under
consideration and various options to resolve the issue are
being explored

[Tr ransla tion]
Railway Track

267. SHRI SATYA DEO SINGH : Will the PRIME
. MINISTER be pletsed to state :

(a) the amount spent on the replacement of old

Railway Tracks in Northern and North-Eastern Ra|lway ,

during the last three years;

(b) the amount spent on conversion of Metre Gauge
lines into Broad Gauge lines during the said period; and

(c) the amount sanctioned for the gauge conversion
for 1995-96 ?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) Amount
(Gross) spent on rgplacement of old Railway Tracks in
Northern and North Eastern Railway during the last three
years is given below :~

Year Northern
Rs.(crores)

N. Bastern
Rs.(crores)

1992-93 -204.65 34.39
1993-94 © 189.55 41.20
1994-95 194.01 53.41

588.21 129.00-

Total Rs. 717.21 (crores)

(b) Amount (Gross) spent on conversion of Metre
Gauge lines into Broad Gauge for Northern, N.Eastern
and Indian Railways during the last three yefrs is as
under :-

Year Northern N'._Eastern Indian Railways
Rs.(crores) . Rs.(crores) Rs.(crores)
1992-93 151.62 68.11 * 693.92
1993-94 239.16 84.19 999.51
1994-95 195.05 ' 128.49 1263.55
585.83 280.79 2956.98

(c) The budget provision for gauge conversion during
1995-96 for Northern and N.Eastern Railway and on Indian
Railways is as under .~

N. Eastern Indian Railways
Rs.(crores) Rs.(crores)

Year Northern
Rs.(crores)

873.00 +
265.00 BOLT

1995-96 22.50 L7117

New Train Between Hathras Fort and Delhi

268. SHRI DR. LAL BAHADUR RAWAL
PRIME MINISTER be pleased to state :

© Will the

(a) whether there is any proposal to introduce a new
train between Hathras Fort Station and New Delhi;

(b) if so, the time by which it is likely to be introduced:

(c). if not. whether the E M.U. train which runs upto
Aligarh is proposed to be extended upto Hathras Fort: and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! SURESH KALMADI) : (a) There is no
such proposal at present.



91 Written Answer

(b) Does not arise.
(c) No. Sir.
(d) Does not arise.
Implementation of Education Policy

269. SHRI SURENDRA PAL PATHAK : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government have reviewed the
progress made in implementation of proposals accepted
under the education policy, 1986;

(b) if so. the details thereof, -

(c) whether some important suggestions made in
the proposals were accepted under the said policy and the
same have not been implemented properly; and

(d) if so. the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF CULTURE) (KUMARI
SELJA) : (a) and (b). The National Policy on Education
(NPE), 1986 provides tor a comprehensive framework to
guide the development of education in its entirety and a
plan of action assigning specific responsibilities for
organising, implementing and financing its various
proposals. The framework continues to be of relevance.
However. taking into account the experience and other
developments in the implementation, the extant policy was
reviewed by the National Policy on Education Review
Committee (NPERC) headed by Acharya Ramamurti as
well as Central Advisory Board of Education (CABE)
Committee on Policy under the chairmanship of Shri
Janardhan Reddy during 1990-92. Accordingly, the Revised
Policy Formulations and tthe revised Programme of Action
(POA). 1992 were tabled in the House on 7th May, 1992
and 19th August, 1992 respectively.

(c) and (d). Do not arise.

[English]
National Town and Country Planners Congress

270: SHRI RAM NAIK : Will the Minister of URBAN
AFFAIRS AND EMPLOYMENT be pleased to state :

(a) whether the Government are aware of the
recommendations approved by the delegates of the 44th
Annual National Town and Country Planners Congress
Organised by the Institute of Town Planners of India
conducted in New Delhi in 1996;

(b) whether the meet have recommended
involvement of citizens and Non-Governmental
Organisations (NGOs) in making and implementing urban
and rural development plans;

(c) it so. the present position of such involvement,;
and

FEBRUARY 28, 1996
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(d) the steps being taken by the Government to
secure full involvement of the citizens and NGOs ?

THE MINISTER OF .STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA) : (a)
Yes, Sir.

(b) Yes, Sir.

(c) There is provision for public participation in the
planning and development process under various Town
Planning and Development Acts. The 73rd & 74th
Constitution Amendment Acts have made explicit provisions
for involvement of people at the grassroots level in the
planning process.

(d) To assist the State Governments in the preparation
of urban development plans with the full involvement of
the public including NGOs, a study has been awarded to
the Institute of Town Planners of India for preparation of
urban development plan guidelines. The final report of the
study is likely to be available by June, 1996.

[Translation)]
First Class Coaches

271. SHRI SUSHIL CHANDRA VARMA : Will the
PRIME MINISTER be pleased to state :

(a) whether the first class coaches are being phased
out from the express trains;

() if so, the policy of the Government in this regard
and the category of coaches being attached in place of
such coaches;

(c) the year by which the facility of first class coaches
is likely to be continued; and

(d) the experience of the Government about the
popularity of 3 tier A.C. coaches among passengers ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SURESH KALMADI) : (a) Yes, Sir.

(b) New first class coaches are not being
manufactured and therefore, services are being gradually
withdrawn on condemnation. In replacement, A.C. 2nd
Sleeper, A.C. 3 tier sleeper and second sleeper coaches
are being provided, depending upon justification and
availability.

(c) Some coaches are likely to continue in service for
some time on age-cum-condition basis.

(d) Very popular.
Renovation of DPL Power Plants by BHEL

272. SHRI R. SURENDER REDDY : Will the Minister
of INDUSTRY be pleased to state :
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(a) whether the Bharat Heavy Electricals Limited
(BHEL) in collaboration with Siemens-Bharat has been
awarded the contract for renovation of Durgapur Projects
Limited (DPL) Power Plants in West Bengal by the West
Bengal Government,

(b) if so, the details thereof indicating inter-alia the
conditionalities on which BHEL-SIEMENS BHARAT has to
undertake the renovation works;

(c) whether the BHEL and SIEMENS BHARAT have
signed any memorandum of understanding for undertaking
works jointly in India; and

(d) if so, the details and reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DR. C. SILVERA) : (a) No, Sir.

(b) Does not arise.

(c) and (d). An MoU has been entered into with
Siemens AG. Germany by BHEL for explonng the possibility
of setting up a Joint Venture Company in India to carry out
Plant Performance improvement of fossil fuel power plants
in India and in other mutually agreed countries.

[English]
Waiving of Dues

273. MAJ. GEN. (RETD.) BHUWAN CHANDRA
KHANDURI :

DR. LAXMINARAYAN PANDEYA :

Will the Minister of URBAN AFFAIRS and
EMPLOYMENT be pleased to state :
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(a) whether the penal rent due from VIPs and others

‘in respect of unauthornised occupation of Government

Houses has been waived off;

(b) if so, the amount of penal rent due from VIPs’
and others in respect of unauthorised occupation of
Government Houses which has been waived off during the
last 5 years with names of persons involved;

(c) the reasons therefor; and

(d) the names of the VIPs and other still in
unauthonised occupation of Government houses?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DEPARTMENT OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION)
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. ALHLUWALIA) :
(a) to (c). Penal rent 1s leviable fromn an occupant once
his period of authorised stay gets over. In those cases
where the competent authonty extends tyhe period of
occupation and also lays down the rent to be charged for
the extended period, the dues earlier calculated get revised
accordingly based on the regularisation of these cases

A statement giving a list ot such cases in \.tich
decisions taken by the competent authority during the years
1991 to 1995 entailed a revision of dues 1s enclosed.

(d) Information 1s being collected and will be laid on
the Table of the Sabha

STATEMENT
S.No. Name & Quarter Period Amount due After CCA Difference Payment
' No. before decision * received
regularisation
(in Rs.) (in Rs.) (mn Rs.) (in Rs)
1. RK. Knhandelwal 1.04.88 to- 84,274 9,116 75158
48 Lodhi Estate 8.07.89
2. R. Venkatanarayan 9.12.90 to 1,18.845 37.364 81.481 28 902
17, Lodhi Estates 7.11.91
3. C.S. Devedi 21.10.90 to 1,05,753 7 034 98.719 2.000
Cll/115, Moti Bagh 31.01.92
4. R.K. Sharma 26.08.87 to 21.761 3.989 17 er 2.435
Cl/113, Dr. ZH. Marg 18.11.88
5. Shiromani Sharma 17.06.89 to 28.447 4233 24.214 3.500
AB-83 Shahjhan Rd. 28.12.89
6. Raja Mani 26.06.90 to 37.282 26.502 10.780 26.502
78, Lodhi Estate 19.12.90
7. Smt S Laxmi Shastri  28.1.91 to 92,196 5,022 81.174 5.022

K-2-2 (MS) R K Puram 27.7.91
28.7.91 to
27.1.92
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S.No. Name & Quarter Period Amount due After CCA Difference Payment
No. ) before declsion received
regularisation
(in Rs.) (in Rs.) (in Rs.) (in Rs.)
8. H.M. Singh 19.12.89 to 51,.854 4,944 46,910 3,710
C1/29, Pandara Park  3.01.91 /
9. Dr. G.S. Dhillon 19.07.90 to 61,740 44,425 17,315 -
Cl/11 Pandara Park 17.07.91
18.07.91 to 99,258 15,928 83,330 60,353
23.03.92
10. Anand Sarup 19.05.87 to 1,86,071 1,46,808 39,263 1,46,808
AB-10, Dr. Z.H. Marg 18.6.90
S.No. Name & Quarter Date of Period of Amount due Amount due  Difference Recoveries
No. Govt. Overstay before after made
S/Shri Decision Regularisation  Regularisation
1992
1. S.P. Shukla 21-7-92 01-07-92 19,710.00 1,860.00 17,850.00 1,860.00
DSD, Cab. Sectt. to ’
AB-86, Shahjahan Road 31-09-92
2. V.K. Nambiar 21-07-92 01-02-91 1,46,394.00 18,961.00 1,27,433.00 4,920.00
Ambessador Kabul to
D1/80, Bharti Nagar 10-01-93
3. S.P. Srivastava 21-07-92 01-06-92 71,298.00 6,962.00 64,276.00 Nil
Collector, Custom to
DIl/41, Kaka Nagar 30-11-91
4. S.V. lyer 21-07-92  01-01-92 76,350.00 /3,950.00 72,400.00 3,950.00
DG, Central Eco. IB to
DII/8, Moti Bagh 31-10-92
5. Dr. J.P. Singh 21-.7-92 ' 01-02-89 77,174.00 8,100.00 69,074.00 2,400.00
51, Lodhi Estate to
26-10.89
6. K.K. Mathur 21-7-92 3-05-83 5,400.00 1,993.00 3,407.00 1,993.00
Chief Secy. GOA ' to
B-6-21 S-13, RKP 2-11-83
7. Tejinder Khanna 21-07-92 14-03-91  1,20,968.00 11,340.00 1,09,628.00 11;340.00
Chief Secretary to -
C1/39, Pandara Park 31-05-92
8. Late Surinder Nath 21-07-92  07-08-91  4,52,024.00 87,064.00 3,64,960.00 87,064.00
* Governor, Punjab to
68, Lodhi Estate 08-08-94
9. R Narayana Swamy 21-0792 20-07-87 13,306.00 4,476.00 8,830.00 4,476.00
Chief Secy, to
Arunachal 31-12-87
D-ll, 338, Pandara Road
10. H.K.L. Bhagat 21-07-92  30-06-91 23,33,365.00 7,59,989.00 15,73,376.00 1,73,773.00
Ex-MP & to .

34, Prithviraj Rd

12-12-94

31-10-95
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S.No. Name & Quarter Date of Period of Asnount due Amount due Difference Recoveries
No. Govt. Overstay before after made
S/Shri Decision Regularisation  Regularisation
11.  S.V. Subramanian 21-07-92 29-01-90 1,97,154.00 49,032.00 1,48,122.00 49,032.00
Chairman, IWAI to
DI/61, Satya Marg 28-01-93
12. Smt. Akbar Jahan 21-07-92  27-12-89 8,05,921.00 27,619.00 7,78,302.00 27,619.00
Ex-MP to
9, Safdarjung Lane 26-12-94
13. J.C. Lynn 21-07-92 19-02-91  1,95,291.00 42,512.00 1,52,779.00 42,512.00
Chairman, FCI to
Cl1/65, Moti Bagh 22-12-92
14. Smt. S.Satyabhama 21-07-92  01-07-90 63,352.00 23,885.00 36,467.00 23.885.00
CMD, Natl. Seeds Corpn to
DV/73, Bharti Nagar 30-08-91
15.  Wajahat Habibullah 21-07-92 11-10-91 58,564.00 2,621.00 55,943.00 324.00
DI/69, Rabindra Nagar to
30-06-92
16.  Dr. V.S.Arunacnaiam 21-07-92 01-06-92 3,76,753.00 13,632.00 3,63,121.00 13,632.00
Scientifical Advisor to
to Defence Minister 16-10-94
82, Lodhi Estate
17. QG. Venkataramanan 17-09-92 16-07-90 18,511.00 4,587.00 13,924.00 4,582.00
IAS to
3/2 MG Shajahan Rd 02-01-91
18. B.K. Sinha, IRS ) 17-09-92 06-11-89 56,202.00 6,070.00 50,132.00 2,106.00
D-1/117, Rabindra Ngr to
15.04.91
19.  V.U. Earani 17-09-92 01-01-92 25,494.00 2,510.00 22,984.00 2,510.00
Member Tax Reforms to
Committee 14-05-92
D-1/62 Bharti Ngr
20. S.V. Sironi, DIG, 17-09-92 17-05-91 56,246.00 3,260.00 52,986.00 3.260.00
BSF to
D-1l/5/4, Andrews Ganj 05-05-92
21. Pradeeb Kumar 17-09-92  24-12-88 2,20,946.00 73,662.00 1,47,284.00 48,172.00
Jain, S/o Late Sh. to '
Jainendra Kumar Jain 31-12-92
D-1/35, Bharti Nagar i
22.  Mufti Mohd. Sayeed 17-09-92 13-04-91  1,74,569.00 66,115.00 1,08,454.00 66.000.00
10, Akbar Road to
28-11-91
23. R.C. Vikal, MP 17-09-92  02-05-90 38,135.00 23,173.00 14,962.00 12,096.00
5, Duplex Road to
06.-07-90
24, S.K. Monga. APS to 17-09-92 17-08-90 14,991.00 676.00 14,315.00 Nil
M/o Industry, to
12/236, Lodhi Col. 20-06-91
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1. S. Mukhopadhyay, DG" 26-02-93  29-02-92 19,196.00 2,218.00 16,978.00 Nil
National Academy of to
Customs Excise and 31-05-92
Narcotics, Delhi D-8-1,
MG Flats, G-13,
R.K. Puram

2. M.C. Gupta, Member 26-02-93 17-12-91 22,326.00 2,178.00 20,148.00 Nil
Secretary, 10th Fin. to
Commission 23-03-92
C-11/31, Tilak Lane

3. G.P. Dubey, IGP (DPS) 26-02-92  20-06-91 75,773.00 7,414.00 68,359.00 6,506.00
CRPF. D-1I/M-2791, to
Netaji Nagar 02-08-92

4. Naval Kishore Sharma  26-02-93  27-12-89 21,315.00 17,972.00 3,343.00 3,391.00 -
Ex-MP, Bunglow No.3 to
Krishna Menon Marg 02-01-90

5. Late Di. G.S. Dhillon 26-02-93  27-12-89  1,38,177.00 143,256.00 94,921.00 2,438.00
Ex-Speaker (LS) to
3-T.R. Marg 29-07-90

6. Syed Mir Qasim 26-02-93 15-05-90 2,133.00 138.00 1,995.00 138.00
Freedom Fighter to :
A-21:87. Lodhi Col. 11-06-90

7. Late Sh. C.P.N. Singh  26-02-93 14.03-88 39.296.00 10,411.00 28,885.00 410.00
Ex-MP to
2. Akbar Road 19-03-90

8 Smt. Ram Dulari Sinha 26-02-93 14-03-88 78,009.00 41,230.00 36,779.00 Nil
Ex-Minister to .
AB-96, Shajajan Rd 14-03-89

9. Smt. Amarijit Kaur 26-02-93  08-08-91  2,07,153.00 77,468.00 1,29,685.00 77,468.00
Widow of Late Shri to
Bhai Shaminder Singh 07-08-93
Ex-MP,
B-2. B.K.S. Marg

10. Smt. Ramela Singh 26-02-93  01-01-92  1,09,792.00 4,608.00 1,05,184.00 4,608.00
Ex-Advisor Hospitality to )
D-1/65, Bharti Nagar 30-04-93

11.  R.L. Pardeep 26-02-93 16-09-90 54,576.00 7,989.00 46.587.00 7,989.00
Addl. Secy. to :
Ci/10, Pandara Park 17-01-91

12.  J.S. Uppal 03-05-93  01-08-87 48,724.00 13,687.00 35,037.00 13,687.00
Commissioner, D/o to
Animal Hus. Dairying 28-11-88
D-1/72 & Gr. D-I/30. and onward
Chanakya Puri

13. A J Alex 03-05-93 01-08-90 1,22,891.00 11.671.00 1,11,220.00 11,671.00
S.A. to Governor to . ’
of Nagaland. 02-07-92

D-1/93. Bharati Ngr
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14. Justice R C Patnaik 03-05-93  30-06-92 322.00 Nil 322.00 Nil
Judgfe, Supreme Court * to
of India 02-07-92

15, Tughlag Road
15. Justice M.K. Chawla 03-05-93 05-08-91  1,86,865.00 8,605.00 1,78.260.00 B6OL )

Delhi High Court to
18, Ashoka Road 30-10-91

16.  Dr. T.N. Khoshoo 07-07-93 15-01-91 63,290.00 19,338.00 43,960.00 19,338.00
Scientist, to
AB-81, Shahjahan Rd. 29-02-92

17.  A.C. Jain 07-07-93  01-10-91  2,23,177.00 44,074.00 1,79.103 00 1R 670 0D
Former Secretary, to
DIl/81, Moti Bagh 30-01-93

18. Late M.H. Balasubramaniah 03-03-91  1,78.324.00 21.089.00 1.57.31500 2.582.00
Jt. Director, 07-07-93 to
SSB Directorate 30-09-93
DIl/299, Vinay Marg :

19. Lok Pati Tripathi 07-07-93 07-11-90 4,13,826.00 51,010.00 3.62.816.00 Nil
S/o Late Shri Kamla to
Pati Tipathi, 9. Janpath 14-10-91

20. Family of Late Shri 07-07-93 14-09-90 21.336.00 5,460.00 15.876.00 Nil
Mohd. Amin Ansari to
12, Gurudwara Rakab 22>01-91
Ganj Road

21. . H.P. Singh 07-07-93  31-01-92 2,23,010.00 29.709.00 1,93,301.00 29.709.00
230, BSF, Punjab to
A-730, CR Hostel 31-10-95

22.  Subhir Sharma + 07-07-93  01-01-92 45,332.00 6.095.00 3G 00 6,095.00
Director, Cabinet to
Secretariat, 09-09-92
Dll/44, Pandara Road

~23.  Dr. Mrs. B. Caroli 07-07-93 01-06-92 7.20.122.00 14.680.00 T 95 442 00 14.680 00
9, Gurudwara to
Rakbganj Road 31-05-95

24.  Dr. Mrs., Renuka 07-07-93  07-07-93 1.85,272.00 8,742.00 1.76,560.00  8.742 00
K. Nigam to
A-2, B.K.S. Marg 06-07-96

25. R.K. Sharma 07-09-93 July 92 1,20.501.00 10.722.00 v a0 10.722 00
|.G.CRPF, Punjab to
A-5/3, M.S./G-13, 31-12-93
R.K. Puram

26.  Urmilesh Jha 07-09-93 07-09-88 2.64.895.00 1,32,269 00 1.32 626 00 16707 O
Freedom Fighter to
308-A/Sec. Il . 30-11-95
R.K Puram (TIV)

27.  Late Shri Ramji Lal 07-09-93  03-M-91 49.851.00 9.166.00 40 685 00 '
S.E.. CPWD, . to

. 24/1, M.G.Road ’ 31-12.92
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28. Kaushal Kumar 07-09-93  06-09-89 7,600.00 1,140.00 6,660.00 1,140.00
Ex-VC, CAT, Jodhpur to
C1/35, Pandara Park 04-11-89

29. B.S. Rammowalia 07-09-93  27-12-89 40,309.00 8,403.00 31,906.00 8,403.00
EX-MP, : to
15, Ferozshah Road 10-05-90

30. B Bhattacharjee 22-12-93 13-06-89  2,24,408.00 23,975.00 2,00,433.00  23,975.00
Joint Secretary to
A-7-3, MS, R.K. Puram 30-04-93

31. V S Jafa, Advisor 22-12-93  01-07-92  2,39,922.00 20,709.00 2,19,213.00 20,209.00
10th Finance Comm. to
D-1/57, Satya Marg

32. B K Goswami 22-12-93  01-02-93 95,344.00 3,888.00 91,456.00 3,888.00
Advisor to the to
Governor of U.P. 04-01-94
Cll/45, Bapa Nagar

33. O.P. Tandon 22-12-93 16-12-92 1,26,641.00 5,117.00 1,21,224.00 5,117.00
Advisor to the '
Governor of Rajasthan
C-ll, Tilak Marg

34. Late Shri Dinesh 22-12-93 10-12-90 61,858.00 Nil 61,858.00 Nil
Goswani, Ex-Minister to
11, Race Course Road 14-08-91

35. Smt. Thankamma 22-12-93  30-09-90 10,714.00 1,607.00 9,107.00 1,607.00
Stephen, Ex-Member, to
Minorities Commission 20-12-90
C-1/32, Pandara Park

36. Sh. L.K. Berthakur 22-12-93  01-05-93 1,15,320.00 4,940.00 1,10,380.00 4,940.00
Consultant, to
Deptt. of Economic Affairs 30-04-94
DI1/38, Pandara Park

S.No. Name & Quarter Date of Period of Amount due Amount due Difference Recoveries
No. Gowt. Overstay before after made
S/Shri ‘Decision Regularisation  Regularisation
1994

01 Sh. K.N. Rao 10-02-94  01-07-91 1,66,175.00 1,66,175.00 - -
Vice Chairman, to
Rashtriya Sanskrit 31-01-94
Sansthan
21-B, Telegraph Lane

02 Smt V.S. Rama Devi 10-02-94  01-10-92 98,121.00 4,185.00 93,936.00 4,185.00
Honorary Advisor, to
National Commission for 30-06-93
Women
AB-93, Shajahan Road

03 Late Sh. Dinesh Singh '10-02-94  20-01-91  7,88,903.00 75,003.00 7,13,900.00 75,003.00
Ex-Minister, to
1, Thyagaraja Marg 16-01-93
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04 PS. Bawa 28-03-94  17-09-93  1,96,838.00 11,623.00 1,85,215.00 11,623.00
DGP, Sikkim, to
D-1/58, Rabindra Ngr. 31-10-95

05 R.C. Jain 28-03-94  01-02-93 38,910.00 1,738.00 37,132.00 1,738.00
Former Advisor to to
Governor, J & K 12-06-93
C-ll/81, Moti Bagh

06 R.K. Saiyed 28-03-94  01-10-90 18,176.00 4,178.00 14,048.00 4,128.00
Commr for Linguistic to
Minorities 03-04-91
Cll/24, Tilak Lane

07  P. Shivshankar 28-03-94  13-09-93  2,03,696.00 4,860.00 1,98,836.00 4,860.00
Ex-M.P. Rajya Sabha to
2, Willington Crescent 12-12-93

[o]] K.J.S. Chatrath 28-03-94 01-01-88 25,813.00 4,320.00 21.493.00 Nil
Res. Commr-Orissa to
Dll/1, Shanjahan Road 09-10-88

09 Daljit Singh 07-06-94 01-07-92 1,11,506.00 20,851.00 90,655.00 Nit
Former DIG, BSF to
D-2-1, R.K. Puram 31-03-94

10. Bhim Singh 07-06-94 02-04-93 47,332.00 14,181.00 33,151.00 5,683.00
Ex-MLA, J&K President to
Patner Party Suite No. 4, 02-10-94
Sr. No.42, LP. House

11 K.K. Puri 07-06-94  01-01-92 17,161.00 1,280.00 15.881.00 1,280.00
10-B, Rajaji Marg to

10-02-92

12 K. Kipgen 07-06-94  01-03-87 19,339.00 4,296.00 15,043.00 4,296.00
Joint Secretary to
Cl/18, Pandara Park 24-06-88

13  Ms. Saroj Khaparde 07-06-94  12-05-86 62,669.00 10,101.00 52,560.00 Nil
M.P. Rajya Sabha to
98-100, South Avenue 01-01-90

14 A.R. Bandopadhyay 07-06-94  01-12-93 8,062.00 596.00 7,466.00 596.00
Ex-Add| Secretary to
D1/200, Chanakyapuri 31-12-93

15 V.G. Vaidya 07-06-94  15-04-94 11,388.00 5,694.00 5.694.00 5,694.00
Director, 1B to
9, Tughlak Road

16 R.K. Gupta, Formerly 26-08-94 01-05-91 5,008.00 420.00 4588.00 Nil
JS & Legal Advisor to
5-B, Telegraph Lane 30-05-91

17 Arvind Mayaram 06-08-94 24-08-91 1,99,199.00 22.402.00 77,797.00
Dr. Secy. D/o Economic to
Aftairs 11-12-92

DII/57, Kaka Nagar
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18  Smt. R.K. Bajpai 26-08-94  20-06-91 4,87,183.00 85,445.00 4,01,738.00 85.445.00
Ex-Minister to
6, Ashok Road 11-11-92

19  R.K. Thawani, DG<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>